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Tuesday, the 15th December, 1964/the 24th AT ET CATAL FT HATE AgET 2] g7
Agrahayana, 1886 (Saka) 2

The House met at  eleven of the 'Clock,

Mr. Chairman in the Chair. f [Tue DEPUTY MINISTER IN THE

MINISTRY oF EXTERNAL AFFAIRS (SHRI
DINESH SINGH): The Government is not aware

ORAL ANSWERS TO QUESTIONS of any such incident. On the contrary, our
Deputy High Commissioner in London
fafen Feifass o7 99 =1 T #7171 appeared on one of the television systems in
o UK. in September and explained India's

frga =0 & @ f@mr s P P

viewpoint on food crisis very clearly
indicating that there was no starvation though
Yz, oy To Ao =TT AT there was a temporary food shortage.]
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to Questions

MR. CHAIRMAN: Are you sure that it
is not a weekly feature? The Member has
made the point that there is  a weekly
feature.

SHRI A. B. VAJPAYEE: Sir, he ia not
sure of anything.

SHRI DINESH SINGH: There is a
weekly feature but not against us in that
way.
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(No reply.)

SHrRI FARIDUL HAQ ANSARI: Sir, now
that the question has been raised here on the
floor of the He use, mayi I kn'ow whether the
Government of India will take up the matter
with tiie British Government and protest
strongly against this distortion of the
conditions prevailing here?

SHRI DINESH SINGH: As I mentioned in
Hindi just now, if the hon. Member kindly
gives me the details, we shall certainly look
into the matter.

SHrI FARIDUL HAQ ANSARI: He has
already given you the details, Sir.

SHRI A. D. MANI: Sir, the tion. Minister
stated just now that the Indian High
Commission does get the opportunity of
putting up its view point on TV. May I know
on how many occasions during the last six
months the Indian High Commission was
given such an opportunity of presenting the
Indian point of view?
~ SHRI DINESH SINGH: I did not say the
Indian High Commission gets an opportunity
in the sense that they allot time to us to
present the TV as we like. We only said that
we help the TV people to produce Alms
projecting the correct picture of India.

SHrT M. P. BHARGAVA: May 1 know
from the hon. Minister whether any specific
duty has been assigned to any persons in the
High Commission

[ 15 DEC. 1964 ]
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to keep a watch on whatever 7* broadcast or
whatever is shown on TV for India and make
a complaint against such things as they think
are ojectionable?

SHRI DINESH SINGH: Sir, I mentioned
just now that we subscribe to a monitoring
service which gives us the transcript of radio
and TV broadcasts for or against India, and
that is examined in the Press Relations Branch
of the High Commission. They occasionally
send it to us. But I would like to draw the
attention of the House that radio, TV and
broadcasting, they are all difficult media to
control in that sense, as in our country have
got a press which is free, not always very
friendly to us, but we cannot always run after
anything that is produced. We can only try to
put it right in a positive manner by presenting
a correct picture.

SHRI P. RAMAMURTIL: Will the hon.
Minister try to see that somebody in the High
Commistsioner's  'office is  specifically
assigned the task of actually watching these
TV shows day after day—this is a specific
task —not just depending upon some moni-
toring service but actually looking at these TV
broadcasts everyday? Whenever such things
come to their notice, they should take up the
matter with the British Governiment.

SHRI DINESH SINGH: I am sure it will be
a welcome duty for anyone, but the difficulty
is that there are many channels through which
TV broadcasts come and for one person to see
all the TV broadcasts will be rather difficult.

MR. CHAIRMAN: Next question.
TR Tra mEey fafrde 9 daiee
® WW R ARE
*yeo, ol WrAE AT WA
T wfaesn wET d7e wEAAs e
o2 (Fwfooer), s85¢ F qez =9
F1 2&ar fait ag T & fea
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F[LOSS IN FABRICATION WORK IN GARDEN
REACH WORKSHOPS LTD.

*582. SHRI B. N. BHARGAVA: Will the
Minister of DEFENCE be pleased to refer to
page 81 of the Central Government Audit
Report (Commercial), 1964 wherein it is
stated that a loss of Rs. 19 lakhs was incurred
in the fabrication work of the Garden Research
Workshops Ltd. due to defective estimates and
state the action taken, against the persons
found responsible for the loss?]

THE MINISTER ofF DEFENCE PRO-
DUCTION IN THE MINISTRY oF DEFENCE
(SHRI A. M. THOMAS): The fabrication work
undertaken was the manufacture of structural
parts for Electric Wharf Cranes. This being a
new lin, of business, the estimates prepared by
the Company proved to be much lower than
the actual costs. No individual can be blamed
for under estimation because the Company did
not have any previous experience of this type
of work and the order was accepted with a
view to acquiring knowledge of production
techniques of this new line of business as well
as avoiding lay-off of labour which the
Company was facing at that time due to
shortage of work.

Overall the Company made net profits m
each of the years of the operation of the
contract.

[ =t fermem s | wfgesan gemEw
s (=t o owo FWA) WY FAl-
FU FTH FEAUT (AT 4T, 48 47
fasreit gy F9 9% 9T 97 F19 For

1 ] English translation.
+[ 1 Hindi translation.
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e FAT & (A0 =T A faaior
gfw, wraETT 71 o & 92 ow am
garr 41, 39 fafasr wewt g0 dare
g . s areafaw araa & aga
T AHIOT 20 T T qAAM
foau, ft sfe fage w1 Sy =8
SECAT 97§41, a9if® 9 9%5€ *
TIH FT T &1 T8 H1E AAWA A
q1, "} AT, F9 FTCATT 51 g7 T8
faom & SurEs 7 AFAET FAFFIL
areT @ & for aqr afasy &1 53T
wZeT 24 7 faqfay o & fau, e
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SHRI A. M. THOMAS: Sir, in fact the
principal persons responsible were two
officers, the Technical Sales Manager and the
General Manager. Both of them have left the
service, the former early in 1961 and the latter
in December 1961. Sir, there is no case of mala
fides which can be established, so much (o it is
not possible to proceed against these officers.

SHRI P. RAMAMURTI: What are the
officers doing?

SHRI A. M. THOMAS: As I have already
said, the Technical Sales Manager and the
General Manager, both of them have left the
service.

Y WA ATCAN WA : qF 360
frer & &Y foar mar, a7 & st
wrEar g 7w ww fF 39T ¢ A
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SHRI A. M. THOMAS: Sir, this order
was placed by a Japanese firm called
Ishikawazima Harima Heavy Industries of
Japan. Sir, two or three factors have to be
borne in mind in this case. In fact, I have
gone in some detail in regard to this
matter. [ am also not happy about the pic-
ture that has emerged. But two or three
factors have to be borne in mind. One is
that the Company was facing a lay-off and
so many workers would have had to be
retrenched so that any order placed on
G.R.W. Ltd. was welcome. The second
thing was that we had no experience of
this sort of work previously and we had
necessarily to depend on the estimates that
were provided by these Japanese
collaborators. Then another thing is that
by undertaking this fabrication work we
have gained valuable experience so much
so that with confidence we could fabricate
cranes for Avadi and Bhopal, and we have
also been able to get several foreign
orders.

oft Trw wgm ;7 7 fafhee
a & ug e g & ol

ST #TT & arE Wil 3

II?"]F:T. =G I A

Fefo & waF o & 39 T Ay
B 3 g7

SHRI A. M. THOMAS: No, Sir. I said I
have gone into this matter in some detail.
I have gone through the Audit Report
also. In fact, as I have already indicated, I
am not happy because on a turnover of
Rs. 6.2 lakhs to incur such a heavy loss is
not a satisfactory state of affairs. The
matter has been gone into.

oft femrergmre weTETaS T St
a7 oA 7w Amere fF s o
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SHRI A. M. THOMAS: As I have
already said, these two officers had left
the service by the time we knew about the
loss and the cause and it was also felt that
they acted in a bona fide manner so that
no legal responsibility can be fastened
upon them. I may also submit that we are
claiming a few lakhs of rupees, more than
three lakhs and odd, from the company on
account of certain works which have been
done in connection with this project and it
would prejudice our case if this matter is
further discussed here.

REDUCTION IN FOREIGN DEPENDENCE

*583. SHRIJ. C. CHATTERIJI: Will the
Minister of DEFENCE be pleased to state
the percentage of foreign dependence on
materials reduced as a result of
researches conducted in the Defence
laboratories by tapping indigenous
researches?

THE MINITSER oF DEFENCE PRO-
DUCTION IN THE MINISTRY OF DE-
FENCE (SHRI A. M. THOMAS): Through
researches conducted in our Defence
laboratories, good progress has been
made in reducing dependence on foreign
sources. However, having regard to the
vast range and variety of equipment and
stores it is not possible to give a precise
estimate of tlie reduction in dependence
on foreign sources. With the resources
available to us, every effort to promote
indigenous production etc. is being made.

SHRI J. C. CHATTERIJI: May I know,
as a result of researches in the defence
laboratories, how much foreign exchange
we have been able. to save so far?
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SHRI A. M. THOMAS: As I have al-
ready indicated in my answer, it is not
possible to give a definite figure of the
amount saved by way of foreign
exchange but I may say that in the case of
certain categories of stores, for instance,
general stores including clothing and
allied stores, as well as in certain types of
weapons and explosives, our foreign
dependence has been reduced to
negligible proportions. Of course, the
same cannot be said with regard to
electronic equipment but on the whole we
have benefited to a considerable extent by

Oral Answers

the researches conducted in this
organisation.

*ycd. WY TR AgE A N9
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t [URANIUM

4584. SHRI RAM SAHAI: Will the
PRIME MINISTER be pleased to state:

(a) whether the production of uranium
is sufficient to meet the requirements of
the country; and

(b) whether uranium is found only in
West Bengal and Bihar or it haa been
located at some other places also?]
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to Questions  3718.
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f [THE PRIME MINISTER (SHRI LAL
BAHADUR): (a) Yes, Sir.

(b) The main uranium deposits occur
in Singhbhum District Bihar. Significant
uranium occurrences have also been
found in Kulu District, Punjab, Chamoli
District, Uttar Pradesh and in the Mahasu

District,  Himachal = Pradesh. @ No
significant uranium deposits have been
found in West Bengal.]

Y Tw AR A 97 A g
fw 1% odT 79 aret 2 51 fadae e
o9 FAT TE 21 fF FEr FET IWOH
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st T g AT § 9g A ag
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s fresr fn gar @ g3 9t A
qAAT F2E qqAdE g dT ZET 2 7

ot 0 AT : AL, AT T
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SHRI B. K. P. SINHA: May I know if
our processing and refining of uranium
has reached such a stage that it can be
used as fissionable material?

WY o™ WY AEE, T g

qATS §, TAXT ST AT F qEaeT A
3

G

SHRI C. D. PANDE: What are the steps
taken to exploit the deposits that are
found so far and may I know whe-

t[ ] English translation.



3719 Oral Answers

ther the refined uranium is stored in this
cauntry op exported to other countries?

Surl LAL BAHADUR: At present it is
located at different places but a uranium ore
mill for concentrating Ihe ore is being set up at
Jeddaguda in Bihar.

SHri BIREN ROY: What arrangements
have been made, especially in Singhbhum to
exploit these heavy deposits of urinium ore up
till now?

SHRI LAL BAHADUR: Well, the mines are
being developed to enable the production of
about a thousand tons of ore per day and as |
said a uranium ore mill is also being cons-
tructed for concentrating the ore.

SHRI I. K. GUJRAL: May I ask the hon.
Prime Minister if, in view of these new finds
in various parts of the country, any steps are
being taken to see that these finds are specially
looked after and further survey continues.

SHRI LAL BAHADUR: Yes; it would be
done.

LS j,'.a.;! _;ixs."l Aagyd J""‘:‘

Lile 429 o rz“:‘l‘-’i) ipme
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F2t a7 fagren ot 5 w71 2 7]

»fY T AFTGT ¢ AT &, 9ET AT TAR
AT g% 2 W7 00T wrdAvEr gn |

SHRI SANTOKH SINGH: May I know if

we are exporting uranium and if so, what is
the price that it is sfetching?

[ 19 DEC. 1964 ]
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SHRI LAL BAHADUR: 1 shall require
notice.

to Questions

*585. [Tfie questioner (Shri Jagat Narain)
was absent. For answer, vide cols. 3755-3756
infra.]

*586. [The questioner (Shri Abdul Ghani)
was absent. For answer, vide cols. 3756-3757
infra.]

INDO-PAKISTAN  HOME
CONFERENCE

MINISTERS'

*587. SHRI ARJUN ARORA: Will the
Minister of EXTERNAL AFFAIRS be pleased to
state the subjects likely to be discussed at the
proposed Indo-Pakistan Home Ministers' Con-
ference?

THE MINISTER ofF STATE m THK
MINISTRY ofF EXTERNAL AFFAIRS
(SHRIMATI LAKSHMI N. MENON): The Indo-
Pakistan Home Ministers' Conference which
was scheduled to open at Rawalpindi on the
23rd November, 1964 has been postponed
indefinitely by the Pakistan Government. If
and when it takes place, it will be a
continuation of the discussions of the earlier
Home Ministers' Conference held in Delhi in
April, 1964 in regard to the measures to be
taken for improving communal harmony and
for reassuring minorities, as also tackling the
problem of movement of refugees. No formal
agenda had been proposed.

SHRI ARJUN ARORA: May I know if the
problem of illegal infiltrators into Assam and
Tripura will be included in the agenda?

SHRIMATI LAKSHMI N. MENON: The
problem of migration, movement of refugees
from one country to another, the question of
eviction, all these things will be taken up in
the meeting.

wt 0o dlo FTAWAT : TTST F AHATI
W a7 " wit 2 fr faeelt § oifeema
# araEt #7 oF e afwr arsh fr
ZATY AT T FROATT FT L7
IYTETHT FT TET AT, 97 (7LE oFer
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SHRIMATI LAKSHMI N. MENON:
This does not arise from this question.

MR. CHAIRMAN: She says that this
does not arise out of the question.

SHRI A. B. VAJPAYEE: Sir, it does. It
is a question of whether the Home
Ministers' Conference will discuss this.

SHRIMATI LAKSHMI N. MENON: The
agenda for the next Home Ministers'
Conference has not been finalised and
when it is finalised I am sure all these
problems will be taken into consideration.

SHRI D. THENGARI: Will the hon.
Minister tell us whether the agenda will
include the problem of conversion of
Hindus to Islam in Pakistan?

SHRIMATI LAKSHMI
No, Sir.

N. MENON:

SHRI M. VERO: In view of the fact that
the Pakistani arms assistance and the
guerilla training given to the Naga rebels
cause an indirect effect on Nagaland
peace talks, may I know from the
Minister whether the delegate of the
Indian team to the Indo-Pakistan
Conference this time will put any
question in this regard?

SHRIMATI LAKSHMI N. MENON: T
cannot give a categorical answer as to
whether this particular problem will be
put on the agenda.

*588 [The questioner (Sarvashrl Niren
Ghosh and M. Basavapunnaiah) were
absent, For answer, vide col. 3757 infra.]

4589. [The questioner (Shri Sitaram
Jaipuria) was absent. For answer, vide
cols 3757-3758 infra.]

[ RAJYA SABHA ]

3722.

MONUMENT IN THE MEMORY OF LOKA-
MANYA TLLAK AND NETAJI IN
MANDALAY

to Questions

*590. SHRI DEOKINANDAN NARA-
YAN: Will the Minister of EXTEBNAL
APFAIR; be pleased to state-.

(a) whether it is a fact that the
Municipal Corporation of Poona has sent
a resolution passed by it requesting the
Government of India to approach the
Government of Burma regarding erection
of a monument in Mandalay where
Lokamanya Tilak and Netaji Subhash
Chandra Bose had undergone
imprisonment; and

(b) if so, whether Government have
taken any action in the matter?

THE DEPUTY MINISTER IN THH
MINISTRY oF EXTERNAL AFFAIRS
(SHRI DINESH SINGH) : (a) We have not
received any communicati'on from the
Municipal Corporation of Poona on this
subject.

(b) Does not arise. However, at the
request of the Lala Lajpatrai Centenary
Celebrations Committee, we have taken
up with the Government of Burma the
question of fixing a plaque in the
bungalow in which Lala Lajpatrai was
detained in Mandalay for some time in
1957.

SHrR1 DEOKINANDAN NARAYAN:
My question refers to Lokamanya Tilak
and Netaji Subhas Chandra Bose. I want
to know if there is any proposal before the
Governjnemit to erect any memorial in
memory of Lokamanya Tilak and Netaji
Subhash Chandra Bose in Mandalay,
where they were incarcerated and in
prison for some years.

SHRI DINESH SINGH: The hon.
Member's question referred to a specific
matter, whether we had heard from the
Municipal Corporation of Poona and I
gave the specific reply that we had not
heard from that Corporation.

SHRI DEOKINANDAN NARAYAN: j
No, Sir. It refers to the resolution of ' the
Poona Municipality that was pas—
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sed and that was forwarded tc the
Government.

MR. CHAIRMAN: But he has; not
received any communication.

SHR1 DEOKINANDAN NARAYAN:
It referred to the erection of a monument
in Mandalay Jail. I want to know from
the Government if there is any proposal
with the Government to erect any
memorial.

MR. CHAIRMAN: He said that they
have not heard from the Poona Municipal
Corporation.

SHrRI DEOKINANDAN NARAYAN:
They may not have received the reso-
lution, but they know about the im-
prisonment of L'okamanya Tilak that took
place some years ago. May I know if they
are going to erect any memorial there in
Mandalay, il they have had any
correspondence with the Government of
Burma to secure that place or erect some
memorial there where they were
imprisoned, Loka-manya Tilak and Netaji
Subhas Chandra Bose? That is my
question.

MR. CHAIRMAN: Have you suo motu
done it, without hearing from the Poona
Municipal Corporation—he asks.

SHRI DINESH SINGH: We had only
taken up with them the question of fixing
a plaque but we have not taken up the
question of setting up any other
memorial.

SHRI DEOKINANDAN NARAYAN
That is why I wanted to know if they arg
going fo take up the question witn thg
Government of Burma and if there is any
proposal with the Government to erec
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any memorial there in the jail or in any
other place where they were imprisoned.
Do they intend to do anything in the
matter?

MR. CHAIRMAN: Evidently there is
no proposal.

to Questions 3724

SHRI DEOKINANDAN NARAYAN:
They wrote to the Burma Government
only about Lala Lajpatrai.

MB. CHAIRMAN: Apparently there is
no proposal—that seems to be the case—
unless you are suggesting it.

SHRI G. RAMACHANDRAN: Does
the Minister imply by his answer that
unless somebody else takes the initiative,
a municipality or a memorial committee
or whatever it is, they themselves never
take the initiative in a matter like this?

MR. CHAIRMAN: It does not imply
that. The question was whether they have
heard from the Municipal Corporation of
Poona. He said that they have not heard
from the Poona Municipal Corporation,
which is the reply to the question.

SHRI G. RAMACHANDRAN: My
question is: Do they in all such matters
look into a thing like that only if
somebody else takes the initiative?

MR. CHAIRMAN: It is too general a
question, 'all such matters'.

SHrRT CHANDRA SHEKHAR: Would
the Government consider the desirability
of constructing a memorials for Netaji
Subhas Chandra Bose and Lokamanya
Tilak?

SHRI DINESH SINGH: We will look
into it.

PEACE TALKS WITH HOSTILE NAGAR

*591. SHRI SANKAR PRATAP
SINGH DEV: Will the Minister of
EXTERNAL AFFAIRS be pleased to refer to
the reply given to Starred Question No.
31 in the Rajya Sabha on the 17th
November, 1964 and state:

(a) whether the peace talks with
hostile Nagas have since been resumed;
and

(b) if sO, whether any agreement has
been arrived at?
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THE MINISTER ofF STATE IN TIM;
MINISTRY ofF EXTERNAL AFFAIRS
(SHRIMATI LAKSHMI N. MENON): (a) The talks
were resumed on the 28th November, 1964
and have since been recessed again.

(b) No, Sir.

Oral Answers

SHRI SANKAR PRATAP SINGH DEV:
What are the reasons for the delay in the
talks?

SHRIMATI LAKSHMI N. MENON: There
are certain proposals made oy both the parties
and they are examining them. The talks will
be resumed again towards the end of this
month.

SHRI B. K. P. SINHA: There have been
persistent and consistent reports in newspapers
that some of the members of the Peace
Delegation have made statements—I mean
Shri Jayaprakash Narayan and who, i, my
opinion is more important, Mr. Gun-devia, the
Leader of the Government of India
Delegation, who also happens to be a
Secretary to the Government —which indicate
that they want a settlement for Nagaland on
the basis that Nagaland is given something
short of secession and something more than
what the other States of the Indian Union have
got. They want to confer on Nagaland a status
midway between independence and Statehood
as contemplated in our Constitution. May 1
know if that is the personal opinion of those
gentlemen or does it indicate the thinking of
the Government on this problem?

SHRIMATI LAKSHMI N. MENON: No, Sir.
No such statement has been made. The press
has been blurting out all kinds of reports, but
the Leader of the Delegation, Mr. Gundevia,
has not made such a statement.

SHRI ARJUN ARORA: May I know if the
Government is satisfied with the progress of
the talks and is the Government aware that the
country is extremely dissatisfied with the
developments that have taken place from the
talks?

[ RAJYA SABHA ]
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SHRIMATI LAKSHMI N. MENON: The
Government is very patient and it finds that
the only way to solve this problem is by
negotiations and it will take a long time. The
Government is satisfied so far with the
progress made.

to Questions

SHrI 1. K. GUJRAL: While contradicting
him that the country is dissatisfied and while
appreciating the efforts of the Government in
arriving at an understanding, would the Gov-
ernment take any steps to educate public
opinion in this country, which is very much
misguided and sometimes misled on the basic
issues involved in the Nagaland negotiations?

SHRIMATI LAKSHMI N. MENON: It is a
suggestion for action, it is a good suggestion
too.

SHRI A. B. VAJPAYEE: Is it not a fact that
in spite of the so called peace talks, the hostile
Nagas are arming themselves and a batch of
500 Nagas is trying to cross over to Pakistan?

SHRIMATI LAKSHMI N. MENON: Yes,
Sir, it is true. Therefore, we are taking
adequate steps to see that this does not happen
again.

SHRI B. K. P SINHA: The hon. Minister has
said that Mr. Gundevia made no such
statement, but may I know if the Government
are thinking on that line, that is, they would be
prepared for a settlement even on the basis of
conceding more than  Statehood, as
contemplated in the Indian Constitution, to
Nagaland.

SHRIMATI LAKSHMI N. MENON: The
h'on. Member is assuming too many things
which the Government is not aware of at all.

SHRI A, B. VAJPAYEE: On a previous
occasion when a supplementary was put to
Sardar Swaran Singh whether the crossing
over to Pakistan of hostile Nagas will result in
the flagrant violation of the truce terms, he
was emphatic that such an activity by hostile
Nagas will be a violation
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of the truce terms. From the reply of tlie hon.
Minister it is clear that they are continuing to
arm themselves and trying to cross over to
Pakistan. Is it not a flagrant violation of the
truce terms and, if so, why cannot they suspend
the talks until they abide by the truce terms?

SHRIMATI LAKSHMI N. MENON:
According to the truce, importation of arms is
regarded as a violation of the truce terms,
because these people are crossing the
international border. We have declared three
miles of the area as a disturbed area so that our
military can take action if any such anti-tnice
activity takes place.

SHRI A. D. MANI: May [ ass the Prime
Minister—this is a very important matter—
whether the Naga re. bels have now made a
demand that Mr. Phizo should be allowed to
return to Nagaland if there has to be a solution
of this question and, if so, what is
Government's attitude towards the return of
Mr. Phizo?

SHRI LAL BAHADUR: This matter has not
been brought to our notice, nor has it been
referred to us.

MAzAGON Dock

*592. SHRI M. P. BHARGAVA: Will the
Minister of DEFENCE be pleased to state:

(a) whether Mazagon Dock Ltd. have
permanently acquired the small repair yard in
Goa;

(b) whether equipment and machinery
required for the expansion of the dock have
been ordered and by what time they are
expected in India; and

(c) whether adequate land and dock site
facilities have been arranged?

THE MINISTER OF DEFENCE
PRODUCTION ' IN THE MIN-
ISTRY ofF DEFENCE (SHRI A. M. THOMAS):
(a) This yard was handed over to the Mazagon
Dock Ltd. on 14th
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April, 1962 for reactivation and management.
Mazagon Dock Ltd. continues to manage the
yard on payment of an annual rental.

to Questions

(b) No expansion plan has so far been
taken up.

(c) 20,000 sq. metres of land, in the
vicinity of the Yard, is being acquired at a
cost of approximately

! Rs. 2:5 lakhs In order to provide
accommodation for the supervisory staff as
well as administrative building, etc.

SHRI M. P. BHARGAVA: May I know
Sir, whether the yard in Goa is now
completely under the administrative control
of the Mazagon Dock and, if so, since
when?

SHRI A. M. THOMAS: It is completely
under the administrative control of the
Mazagon Dock. It was handed over on 14th
April, 1962, but it is only the management
that is with the Mazagon Dock Limited. This
project was a public limited company
registered under the Portuguese law. The
Company has to be wound up and such
further steps that are necessary will have to
be taken for complete transfer of
ownership.

SHRI M. P. BHARGAVA: Ma, I know
whether any specialised work has been
assigned to this Dock at Goa or it is carrying
on its work as hitherto?

SHRI A. M. THOMAS: The yard has
undertaken repair work of barges mainly.
There are about 200 barges working there near
that port mainly for the transport of iron ore
from shore to ships in stream, and that was the
main work that was being undertaken. In fact,
it would be possible to take on other works, that
is, there are thousands of small craft there, and
we may be in a position to undertake repair
works of those also. There arei as many as
20 ships on some occasions ! in Marmagao
harbour for loading ironj ore. We can
undertake the repair I work of those ships
also.
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Suri M. P. BHARGAVA: If the
Government share the view that the yard at
Goa is an ideal yard may I know whether the
Government propose to extend the yard to a
greater capacity than what it is today?

SHRI A. M. THOMAS: 1t is a good yard. It
has to be said that the yard was left behind in a
state of disorder when the Portuguese left, but
we are trying to improve that. The expansion
work which is being contemplated would
come to about Rs. 5 crores, but it has to be
decided whether the work has to be taken up
after the ownership of this yard has been
transferred to some public sector undertaking.
Perhaps the Mazagon Dock Limited itself may
undertake it. It is true, as has been pointed out
by the hon. Member, that it is a yard well
worth developing.

PIRATE RADIO STATION NEAR JULLUNDUR OR|
JAMMU

*593. SHRI D. THENGARI: Will the
Minister of COMMUNICATIONS be pleased to
state:

(a) whether the Government of India are
aware that a pirate Radio Station is operating
somewhere near-about Jammu or Jullundur in
Punjab; and

(b) if so, what steps have been taken so
far to locate it?

THE DEPUTY MINISTER IN THE
DEPARTMENT oF COMMUNICATIONS
(SHRI B. BHAGAVATI): (a) The so-called piratg
or host radio station working on 630 Kc/s is 4
new broadcasting station of Radio Pakistan.

(b) This station is operating from thg
Lahore area.

SHRI D. THENGARI: Has the Governmen
enquired into the matter and found out tha
there is no pirate radio station functioning
witnin India?

[ RAJYA SABHA ]
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SHRI SATYA NARAYAN SINHA: The
answer is clear. Why should we have said this
without making an enquiry?

to Questions

SHrRI CHANDRA SHEKHAR:
Is it a fact that a pirate radio station is
functioning in  Bhutan, the Bhutan
Government have approached the Government
of India to locate this pirate radio and the
Government of India have failed in this
matter?

SHRI B. BHAGAVATI:
information.

We have no

SHRI CHANDRA SHEKHAR: What is the
reply?

SHRI B. BHAGAVATI:
information.

We have no

SHRI SATYA NARAYAN SINHA: The
question does not arise out of this. I have no
information about that.

SHRI CHANDRA SHEKHAR: I should like
to ask another question in another form. May [
know whether the Government have adequate
facilities to locate a pirate radio, and if the
reply is in the affirmative, may I know why
not the pirate radio located in Bhutan was
found out even after the request of the Bhutan
Government.

SHRI SATYA NARAYAN SINHA: 1
cannot say that we have got everything
perfect. There is nothing perfect so far as the
human machinery is concerned. But to the
extent we have got that machinery, it is
functioning well.

SHRI FARIDUL HAQ ANSARIL: May I
remind the hon. Minister that when in 1942
the "Independent India Radio" was
functioning from some part of India,
especially Bombay, the British Government
located it and all those people were arrested?
Why not the Government of India also locate
this pirate radio and do something to stop it?
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SHRI SATYA NARAYAN SINHA: I do
not know. My hon. friend is talking of the old
days in 1942. But so far as the present
situation is concerned, if at any moment we
are able to locate it, certainly the people will
be punished.

SHRI A. D. MANI: Does Government have
competent and adequate apparatus for
locating pirate radio stations? Other countries
have, and if the Government of India has such
apparatus, where is it located?

Suri  B. BHAGAVATI: We have
monitoring stations at Delhi, Bombay,
Madras, Nagpur, Gorakhpur, Shillong and
Srinagar. From these stations these
monitoring operations are carried out,
observation is carried out. So far we do not
know that any pirate radio station is operating
from within this country.

SHRI LOKANATH MISRA: May I know
why the Government admits that it is a pirate
radio when it Is functioning from Lahore? If the
transmitter that is functioning from Lahore is
disturbing any of our fre-m quencies, jamming
any of our frequencies, have they brought it to
the notice of the international forum that looks
after the distribution of these frequencies?

SHRI B. BHAGAVATI: That question does
not arise at present because .

SHRI LOKANATH MISRA: Why do you
call it pirate radio when it is functioning from
Lahore?

SHRI B. BHAGAVATI: They can operate
from Lahore. We cannot object to that. They
are not operating from within this country. So
far our monitoring observations do not
indicate that any pirate radio or ghost radio is
operating from this country. So there is no
question of lodging any protest to the
International Telecommunication Union.

SHRI BIREN ROY: Arising out of the
answer that the Minister has given
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to Questions 3732

that they are monitoring only fron fixed radio
stations, have the Government no mobile
equipment to find out pirate stations within
the country?

SHRI B. BHAGAVATI: We have no mobile
stations, but I think these stations are quite
sufficient to do the monitoring as required by
the situation.

SHRI LOKANATH MISRA: If it is
functioning purely from Lahore and not

functioning from the soil of India, why does the
Minister call it a pirate j o, a ghost station? They
must be very frank about it and they must admit
that it is not a pirate radio, that it is performing
from Lahore itself and that it has nothing to do
with India.

i SHRISATYA NARAYAN SINHA: I

The hon. Member must realise that we
have called it the so-called pirate
radio.

INTELLIGENCE ORGANISATION OF DEFENCE
MINISTRY

*594. SHRI M. RUTHNASWAMY: Will
the Minister of DEFENCE be pleased to state:

(a) whether the Intelligence Organisation
of the Defence Services is central and
common to the three Defence Services;

(b) whether there is a Topographical
Section of the Intelligence Organisation
preparing detailed maps of the land and sea
frontiers of India; and

(c) whether adequate measures for the
security of the information gathered and the
maps made in this section have been taken?

THE DEPUTY MINISTER IN THE
MINISTRY ofr DEFENCE (DRr. D. S. RAJu):
(a) Each of the three Defence Services has its
own Intelligence Organisation.

(b) No, Sir. The detailed maps of the land
and sea frontiers of India are prepared by the
Survey of India, an organisation under the
Ministry of Education.
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(c) Adequate security measures exist to
safeguard the information gathered and the
maps made.

SHRI M. RUTHNASWAMY: If each of
these Defence Services has its own
Intelligence Organisation, may I know what
provision there is for co-ordinating all this
intelligence? Is there any Central Intelligence
where this intelligence is co-ordinated?

SHrl Y. B. CHAVAN: There is a Joint
Intelligence Committee which co-ordinates
the work of the different Intelligence
Organisations of the Services and also the
Civil Intelligence Organisation.

SHRI C. D. PANDE: Apart from the
Intelligence Organisations of the three
Defence  Services, have  Government
established any connection with the Indian
Intelligence Bureau and also the Intelligence
Department run by the External Affairs
Ministry, as it was found during the time of
the Chinese invasion that our intelligence on
military matters was hopelessly lacking in
accuracy and we had no information about the
build-up of the Chinese forces in Tibet? May |
know whether the same condition still exists
or we have made some leeway and have come
to the normal standard of espionage in the
foreign countries?

SHRI Y. B. CHAVAN: I think in the last
two years we have certainly made a good
leeway and we are definitely not in the same
position that we were in in 1962. But I can
certainly tell you that this Joint Intelligence
Committee which really speaking co-ordi-
nates the work between the three Services'
Intelligence Organisations, there is on the
Committee a representative of the External
Affairs Ministry as well.

SHrR FARIDUL HAQ ANSARI: May I
know whether the hon. Minister has seen a
report in the press that the Defence
Intelligence will be functioning under the
overall supervision of the Central Intelligence
Bureau?

[ RAJYA SABHA ]
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Surt Y. B. CHAVAN: 1
seen the report,

have not
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$ [MISSION TO PEKING

/SHRI G. K. KAPOOR: PP |
SHRI D. THENGARI:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that Prime
Minister's proposal of sending a mission to
Peking regarding nuclear testing which was
made at the Non-aligned Nations' Conference
held at Cairo is being reconsidered; and

(b) if so, what are the details of the
proposal?]

Fafares w9 W=D W oTTEr HA
(wirert Sest U0 WA ) () AT A7

(") 9994 AT F5A7 |

fThe question was actually asked on the
floor of the House by Shri G. K Kapoor.

t [ ] English translation.
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[THE MINISTER ofF STATE IN THE
MINISTRY ofF EXTERNAL AFFAIRS

(SHRIMATI LAKSHMI N. MENON): (a) No, Sir.

(b) Does not arise.]
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SHRI A. D. MANI: When the Prime
Minister mad, the proposal in Cairo, did he
notice a general unwillingness on the part of
the non-aligned nations to support the
proposal just because they wanted China to

attain a level of equality with the United
States of America?

SHRI LAL BAHADUR: That is not so, Sir.
Firstly, they were not quite sure if this was
going to take place, that is, the explosion,
although I had said that there were reports
about China making an explosion of an atom
bomb. There was a general agreement with
our approach against the use of nuclear
bombs. But the name of China as such was
not mentioned.
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¥ qrg wrenl 7 arfoprea @1 gfafafa
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FET AT 97 f‘-f? HT& U'f[ T:IIQETE Rk X8
q17 A1 4 wn frne 77 A, az 9w
79 2 1 3 fge Ay aog 2wl oar a2
famer 3o 37 oF gfafafo awa 96
A1 F9% 399 (a7 397 A2 (4 3
q 7 51z 4 F7 717 257 a4 S
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Surl ARJUN ARORA: May I know if the
Government has sounded the non-aligned
nations after the Chinese explosion about their
attitude to the Chinese explosion and about

the efforts at stopping further atomic tests by
China?

SHrR LAL BAHADUR: Yes, Sir. We did
write to many countries and, by
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and large, they have said that th'ey do not
agree with the nuclear explosion. But what
should be the further steps, or what should be
the further formulation in tbe UN, it has not
been decided so far.

Oral Answers

SHRI I. K. GUJRAL: May I ask the hon.
Prime Minister whether in view of the
changed situation the Government has taken
any steps to take this issue cf Chinese bomb
to the XIN. and/or other international forums
like the Geneva talks and also the Second
Bandung Conference?

SHRI LAL BAHADUR: I do not follow the
question.

SHRI I. K. GUJRAL: I had requested the
hon. Prime Minister to let us know what steps
the Government has so far taken to raise these
issues in the UN as wel] as othe, international
forums.

SHrRI LAL BAHADUR: About the other
international forums, I have no special
knowledge. Of course, this matter will be
taken up and discussed in the Disarmament
Committee. In regard to the UN, our Foreign
Minister ha, already spoken about this in the
UN.

(Shri A. D. Mani rose)

MR. CHAIRMAN; Mr. Mani, you must, of
course, have the last word.

SHRI A. D. MANI: Sir, I just wanted to put
a question. Reports have appeared that China
is going to detonate another atom bomb. In
view of this, has the Prime Minister consider-
ed the desirability of addressing tbe non-
aligned nations on the question of making an
urgent representation to China not to explode
an atom bomb?

SHRI AKBAR ALI KHAN: But we should
not become so nervous.

SHRI A. B. VAJPAYEE: We believe in
ahimsa; how can we be nervous?

(No reply)

[ RAJYA SABHA ]
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*596. [The questioner (Shri U. S. Dugal)}
was absent,. For answer, vide col. 3758
infra.]

to Questions

*597. [The questioner (Shri Surjit Singh
Atwal) was absent. For answer, vide col.
3758 infra.]
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t [DEATH OF A CADET IN FLYING ACCIDENT

,™ /SHRI V. M. CHORDIA: \ SHRI
RAM SAHAL

Will the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that a flying. cadet
was killed in an air-accident in the course
of training near Hyderabad on 30th November,
1964; and

(b) what is the number of such accidents
in 1964 so far?]

THE DEPUTY MINISTER IN THX
MINISTRY ofF DEFENCE (Dr. D. S. RaJU):
(a) Yes, Sir. The accident occurred at 10
nautical miles north of Hakimpet airfield.

(b) It is not in public interest to give this
information.

fThe question was actually asked on the
floor of the House by Shri V. M. Chordia.

t [ ] English translation.
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Dr. D. S. RAJU: The Report of the
Committee about these flying accidents has

been placed on the Table of the Sabha only
yesterday.
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SHRI Y. B. CHAVAN: I do not think that

these inferences are correct or that this
information is correct. It is not so.
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1 ] Hindi translation
1101 RS—2.

SHRI'Y. B. CHAVAN; This particular cadet
was an unmarried person. In the case of
unmarried cadets their parents are given this
help if they are dependent upon such cadets.
In this particular case, the parents are nnl
dependent on this cadet.
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SHRI Y. B. CHAVAN: Sir, to give these
consolidated statistics is not in the interests of
the public.

MR. CHAIRMAN: 1 agree.
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It is much better it Members go into the
Reports which are submitted and placed on
the Table of this hon. House and possibly,

they will find that there is no reason to take
any panicky view of this matter.

SHrr  R. S.  KHANDEKAR: Has
Government seen the public complaint made
by the previous Governor ot Maharashtra, Shri
Sri Prakash, that it is found that after these
accidents take place, no report is given to the
parents, that no compensation is given and
that their parents are not immediately
informed? Such a sort of complaint he had
made publicly recently, a month back or so. In
the newspapers he has written articles also
about these accidents.
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SHRI Y. B. CHAVAN: Yes, Sir. I have
gone through these articles of Sri Prakashji
and in this particular case [ made
arrangements to see that he should see the
report. After seeing the report he has written
another article. I hope the hon. Member has
seen that article also. Personally also I have
had some discussion with him and some o'f
the points that he has raised in this article, I
am personally pursuing.

Oral Answers

NATIONAL DEFENCE FUND
*599. SHRI R. S. KHANDEKAR: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government
propose to discontinue tbe collection to the
National Defence Fund; and

(b) if so, what are the reasons therefor?

THE PRIME MINISTER (SHRI
BAHADUR): (a) No.

LAL

(b) Does not arise.

SHRI R. S. KHANDEKAR: May I know,
Sir, whether it is a fact that the response to the
National Defence Fund is not encouraging
and that the collection is not progressing as
satisfactorily as it was two years before in
spite of the fact that the emergency still
continues and the same conditions prevail at
present also? May I know, Sir, what steps
Government are taking to encourage more
collections for this Fund?

SHRI LAL BAHADUR: At that time
special efforts were made and the collections
made were very satisfactory. Now, it has been
left to the people or their organisations to
make contributions and whatever we get is
deposited in the National Defence Fund.

SHRI R. S. KHANDEKAR: May I know,
Sir, what special steps are taken now to
encourage the people to contribute more
liberally to this Fund

[ RAJYA SABHA ]

to Questions 3742

so that a proper atmosphere is created in this
country to encourage people to donate
liberally?

SHRI LAL BAHADUR: No special efforts
are made at present.

SHRT ARJUN ARORA: May I know. Sir,
what have been the receipts in the Fund
during the first six months of 1964?

SHRI LAL BAHADUR: I cannot give exact
amount for that period but the total collections
were of the order of Rs. 59'13 crores plus
ornaments etc.

st daEHER ATTTEM . FET Wl
TEIZA 4E T A FO F 0 fF ag wor
a7 & fam AT fge & fr
gfery iz ot v o a1 2% oW
o & gumenyEe afasw faar o
a7 e oy F1, AR R IS
T F1, A1 59 79g ¥ HE £ w5y
g&?

st ave wgvgT: ¥ fawge ag awT
At T Fg aFm 6T IO NG A 3
SRY T foras faey  faas? e
T-TEANTY FT G Z |

ot JaET AEw ¥ ggar
I 9 9f ff  whether uniform
receipt books were printed or not.

ot mmafa - gma w7 R o
YT ST A8F ¥ g |

SHRI C. D. PANDE: The entire collection so
far has been of the order of Rs. 59 crores,
apart from jewellery. May / know, Sir, the
exact amount of gold received from the
various societies and organisations and
whether the Government proposes to have this
fund as a permanent fund separate from the
public exchequer or to merge it with the
Consolidated Fund of the country?
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SHrRI LAL BAHADUR: Sir, gold and gold
ornaments received were 24,09,526 grams. As

Oral Answers

regards the fund, it has to remain a separate |

fund.
faaxi § mae ® fag gftaeg

¥g00. S WNTA AW WHT :
1 @fnF *W o 33 TR 3 F
w47 fF qeev & faRelf & wee &
R e s ot
oferer foreret a ¢

t [BROCHURES FOR EXTERNAL PUBLICITY

+600. SHRI B. N. BHARGAVA: Will the
Minister of EXTERNAL AFFAIRS be pleased to
state the number of brochures published in
various languages for external publicity in
19647]

azfirr ¥md waem & IR (s
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g famr g
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i
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+[ | English iranslation.
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t{THE DEPUTY MINISTER IN THE
MINISTRY ofF EXTERNAL AFFAIRS (SHRI
DINESH SINGH) : A statement is placed on the
Table of the House.

STATEMENT

97 brochures have been published during
the year in various languages for external
publicity. Their particulars are as follows:

(1) English
1. Peking's two faces.
2. India-China Conflict.
3. Chin, Violates Geneva Conventions.
4. The Bandung Gentlemen.

t [ ] English translation.
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5. Five Yearsin Mao', China.

6. Notes, Memoranda and letters
exchanged between the Governments
oi India and China—WHITE PAPER
No. X.

7. Partners in Aggression.
8.  Pakistan Persecutes Christians.
9. Religious Apartheid in Pakistan.

10. World Press on the exodus of
Christians from Pakistan.

11. Hartred Against India Keeps
Pakistan Together.

12. Pakistan's ambiguous politics
(i) Pakistan—A friend of our
Enemy.

13. Kashmir—Shri M. C. Chagla's
speeches in the Security. Council on
Feb. 5, 10, 1964.

14. Kashmir—Shri M. C. Chagla's
speeches in Security Council on May
7,12 and 18, 1964.

15. ABC of the Kashmir Question.

16. Kashmir and the United Nations.

17. Salient Aspects of Kashmir
Situation.
18. Nehru and Africa

19. India and Africa.

20. India's Trade Boycott of South
Africa.

21. India and Afghanistan.

22 The Belgrade Conference of
Non-aligned Nations (Sept. 1-6, 1961)
23. Commonwealth Prim, Ministers'

Conference—Final Communique—July
15, 1964.

24 The Cairo Conference of Non—
Aligned Nations (Oct. 5, 1964)

25 Prime Ministeis Broadcast to
the Nation—June H> 1964.

26 Extracts from the Will and
Testament of Jawaharlal Nehru.

27 Women of India.

28.

29. Haj—1964 (Urdu).
30 Background to India.
31. India—A Survey.

[ RAJYA SABHA ]

to Questions 3750

32. Indian Art—A New Point  «f
view

33 Indian Wit and Humour.

34. The Pursuit of Plenty.

35. Aggression in Kashmir.

36. The Chinese Aggression (Co-
lomobo Proposals).
37. Influx.

38. China Disregards the Colombo
Proposals.

39. Chinese Threat.
40. Chinese Aggression—in Maps.
41. Christians in India.
42. Churches in India.
43. Contemporary Paintings.
44. Miniature Paintings.
45. Folk Dances of India.
46. Sculptures of India.
47. Monuments o'f India.
48. The Changing Face of India.

49. The Changing Face of India-
Transport.

50. The Changing Face of India—
Baisc Industries.

51. The Changing Face of India—
Scientific Research.

52. The Changing Face of India— Year
Five Plans.

53. The Changing Face of India—
Agriculture.

54. The Changing Face of India— Power

55. The Kashmir Issue.
56. Facts about Kashmir.
57. India—On the March.

58, India—Bulwark of Democracy.
(i) Arabic

59. Kashmir—Shri M. C. Chagla's
speeches in the Security Council on
February 5, 10, 1964.

60. Sino-Pakistan  "Agreement"—
March 2, 1963—Some Facts.
61. Partners in Aggression.

62. Chinese Aggression in War and Peace.

63. Chinese Threat.
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64. Chinese Aggression—Some Facts 9 Chinese Community in India.
about India-China Border—Colombo 1 Bahasa Indo-
Proposals. nesia.
65 Cinese Aggression in Maps. 02 India-China Border Pro-lem.
.1 German

66. Chinese Community in India.
67. Aggression in Kashmir.
68. Changing India—by Jawaharlal

93. Pakistan-Red China  In-Turkish
trigues in Kashmir

Nehru 94 Background to India Malay
’ . . . Background to India. Thai
69. Reasons for Failure of Pending 95 Background to India Chinese

Disputes between India and Pakistan

over Kashmir. 9 India—Today and  To-

(iii) French 7. MOITow. N Portuguesfc
- . . In the definition of brochures brought
70. ABC of the Kashmir Question. out for external publicity, weekly and
71. India—A Pictorial Survey. fortnightly periodicals, special Republic
72. Chinese Aggression (Colombo Day booklets and other magazines
Proposals). brought out by our Missions have not
73. Kashmir—Shri M. C. Chagla's been included. Eighty-three dailies,
Speeches in the Security Council on weeklies, fort-nightlres and other papers
February 5-10, 1964. are'brought out by our Missions in
74. Kashmir and the United Nations. various languages. ]

75. The Kashmir Question. A1 WA AT W 1A

76. The Chinese Threat. 1 7@ 7 qrAw 2 g fF gmaras
77. The Slnp-Paklstanl Agreement.. faawii 3 &6 TAT TIETET TAF AT
78. The Chinese Community in India. 5 g PO ‘.;T 6w ¥ f
79. Indian  communists condemn A AT TE] j’tF”' AN
Chinese aggression. rfora o, 14, w=req w7 g & fAm
80. 'L' Agresson Chinoise (En Temps TaH qmeA #7, qifses & A 38
de Paix et de Guerre). qrar F #1¢ gfeasm i 4@ gwifom
81. Extracts from Will and Testa- -y ’
ment of Jawaharlal Nehru. C
(iv) Other Languages st fam fag : wgiaw orfseata
82. Aggression in Kashmir ~ Dutch FT @A 2 TWAT g7 A AT A A
a3. Kashmir—Shri M. C. g g ® & S aFdr § 07 79
Chagla's ) SpeeChC.S in E[-"I ‘T[ "q’?f =TT I,JL'.‘-E :‘- :_!‘;7.‘5':;7-1: AT —:7:-
the Security Council on T f?“ﬂ?
February 5-10-1964 Dutch AR ES L
M. Influx—Infiltration from ARG U U U _ﬁ I
East Pakistan. Dutch wAT ATTT /AT 7g1 747 747 2 )
$5. Background to India Dutch S WA ATITA WTOE ;- (gEe §
S6. Kashmir—Shri M. C. a7 FAT T 2 A 8 0w (e

Chagla's  speeches in

. : T & A1 & 77 ATEAT =12 £ (& Fm
the Security Council on T g a1 ! :

February 5-10-1964 Spanish AR AT HIE HEATT T4 A 0 "f'f’f'i A
»7. Partners in Aggression. Spanish a7 & F1 /1T 7 (e w1 2
88. Background to India.  Spanish B Froer fow - w=E oA T
' ) 4 sft faam fag @ =a F1 w0 o
89. Changing India. Spanish o . f‘:—_-, *_WT' 2§ )
SO. Influx—Infiltration from TET WA R, JEST A I3 W A
East Pakistan Bahasa Indo- fFrT ST |

nesia
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SHRI I. K. GUJRAL: In order to make
impact by our foreign publicity, may I know,
Sir, if any steps have been taken to see that all
our information Officers stationed in countries
where English is not spoken or under-Stood
have got at their disposal India-based
translators?

Suri DINESH SINGH: I cannot say off-
hand that we have all India-ibased translators,
but they have translators.

W gl Gl sl ol
Ve 4393 & a0 yhuda B9 Han
u-b-.’m Jy’ ST S L::li'..,.;..u 2
- R el sl S Sl
port?l Jikeakdd (gagi ge8 &)l
[83Kaggys ¥ Moeythn )l0y g pReuds
L:.” R u&*l! 9? éJ S d.)s
2 by g S U M S S
22 ¥y e
= wéae gw st - P oq
fect fafrez” & 78 93 %1 g f&
szt 7% qifeeama &1 |4re 2 fggeara
&1 g9 g% frary AT gEarTT agi
P ogod qFT T AT
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¥ mAaE A1
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+ [ j Hindi transliteration,

[ RAJYA SABHA ]

to Questions ;<4

*601, [The questioners (Sarvashri Niren
Ghosh and Af. Basavap-annaiah) were
absent. For answer, vide col. 3759 infra.]

GARDEN REACH WORKSHOP

*602. SHRI M. P. BHARGAVA: Will the
Minister of DEFENCE be pleased to state:

(a) whether arrangements for ma-
nufacturing road rollers in Garden Reach
Workshop have been finalised,;

(b) whether the required machinery has
been acquired; and

(c) whether any components Cf the road
rotters will have to be imported?

THE MINISTER ofF DEFENCE PRO-
DUCTION IN THE MINISTRY oF DEFENCE
(SHRT A. M. THOMAS): (a) Yes. Sir. The
Company will shortly undertake the
manufacture of 8 to 10 diesel-engine driven
road rollers.

(b) The machinery required for the initial
phase of production has been obtained and
that for subsequent phases is still to come.

(c) According to present estimates only
components to be imported would be ball and
roller bearings.

SHRI M. P. BHARGAVA: May I know, Sir,
whether it is a fact that the Garden Reach
Workshop is very congested and, if so.
whether it is proposed to instal this machinery
at the same site and not at the Garden Reach
Workshop site?

SHRI A. M. THOMAS: The Garden Reach
Workshop  Ltd. were in the past
manufacturing major components of road
rollers 'for a firm in Calcutta. Therefore, as far
the major components are concerned, it has
got the necessary space. But some more space
may be necessary. We are making provision
for that.

SHRI M. P. BHARGAVA: May I know, Sir,
whether any target date has been fixed for the
manufacture of road rollers in such quantities
as would be self-sufficient for the entire needs
of the country.
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SHRI A. M. THOMAS: A decision, had
been taken in September 1962 that the Garden
Rearch Workshop should manufacture road
rollers, and a prototype road roller was
recently manufactured. It is expected that the
trial would, prove satisfactory, and after
clearance is obtained from the users, mainly
from the Border Roads Organisation and also
the Army Headquarters, the Engineer-in-
Chief, the Director-General of Supplies and
Disposals, we would be undertaking the
manufacture. The first phase would take about
a year. We w 11 be manufacturing 40 road
rollers during the first phase. In the second
phase we will manufacture another 40 which
will take about 2 years and during the third
phase period 120 rollers.

Written Answers

SHRI M. P. BHARGAVA: May I know, Sir,
when this workshop is likely to go into full
production as far as the manufacture of road
rollers is concerned?

SHRI A. M. THOMAS: For that, additional
machinery to the extent of about Rs. 3 lakhs
would be necessary. For the first phase,
machinery worth Rs. 50,000 will be enough.
That we have alreay bought. Other imports
will depend on the second and third phases, 1
can assure the hon. Member that all the
necessary arrangements would certainly be
made for manufacture.

MR. CHAIRMAN; Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

UPSC EXAMINATION FOR CENTRAL
INFORMATION SERVICE

*585. SHRI JAGAT NARAIN Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whetner it is , fact that a test iva, held by
the Union Public Ser-Tice Commission in
June last to fill

[ 15 DEC. 1964 ]
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173 posts of Grade IV of the Central
Information Service, and that the result of the
same has not so far been announced; and

to Questions

(b) if so, what are the reasons for which the
Union Public Service Commission vide its
advertisement No. 42 has again invited
applications for filling similar posts (Central
Information Service Grade IV) and is holding
a test for the same in March, 1965?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI INDIRA
GANDHI) ; (a) Yes, Sir. The written test was
for 171 (and not 173) wvacancies which
remained unfilled at the time of the initial
Constitution of the Central Information
Service. This recruitment provided for
selection from amongst persons already
having journalistic experience.

(to) The test to be held in March 1965 is for
recruitment to vacancies which have occurred
after the initial constitution of the Service.
This recruitment is intended to select candi-
dates from amongst fresh graduates by open
competition, who would be provided training
to meet the requirements of the Service.

ACTION AGAINST PERSONS RESPONSIBLE FOR
NEFA REVERSES

4586. SHRI ABDUL GHANI: Will the
Minister of DEFENCE be pleased to state:

(a) whether Government have taken
action against the persons found responsible
for the NEFA reverses during the Chinese
attack; and

(b) if so, what action has been taken
against them?

THE MINISTER oF DEFENCE (SHR1 Y. B.
CHAVAN): (a) and (b) While an enquiry i, the
nature of military appraisal was held info
NEFA. reverses, no individual responsibility
as such was fixed. It may, however, be
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mentioned that the then Chief of Army Staff
and the Corps Commander voluntarily retired,
immediately after November, 1962.

CONSUMER PRICE INDEX

/ SHRI NIREN GHOSH:
\ SHRI M. BASAVAPUNNAIAH:
Will the PRIME MINISTER be pleased to
state:

(a) when Government propose to
introduce the consumer price index numbers
for the middle class in India; and

(b) if so, which are the centres proposed
to be covered in the beginning?

THE PRIME MINISTER (SHRI LAL
BAHADUR): (a) The index numbers are under
construction. The question of publication of
the indices will be considered in due course.

(b) Priority is being given in construction to

16 State Capitals viz,, I>elhi, Srinagar,
Chandigarh, Lucknow, Patna, Shillong,
Calcutta, Cut-tack'-Bhuvaneswar, Bhopal,
Jaipur, Ahmedabad, Bombay, Hyderabad,

Madras, Bangalore and Trivandrum.

ISSUE OF CHINA'S NUCLEAR EXPLOSIONS IN
U.N.

*589. SHRI SITARAM JAIPURIA: Will the
Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is , *** that India, propose
to seek the United Nations' disapproval, of
China's nuclear explosion, in the current
session of the General Assembly; and

(b) if so, what is the reaction of the other
members of the United Tations in the matter?

THE MINISTER ofF STATE IN THE
MINISTRY ofF EXTERNAL AFFAIRS
(SHRIMATI LAKSHMI N. MENON):

[ RAJYA SABHA J"
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(a) and (b) The Government of IndU have
condemned the Chinese nuclear explosion and
have made concerted efforts to mobilize world
public opinion against Chinese nuclear
weaponi tests. The specific line of action to be
adopted during the current session of the UN
General Assembly will depend upon the views
of various Governments on this question
which are being ascertained at present.

to Questions

CONTRACT SERVICE PERSONNEL IN BORDM
AREAS

*596. SHRI U. S. DUGAL; Will the
Minister of DEFENCE be pleased to state
whether Government propose to absorb the
personnel serving in Border Roads Area on
contract service for the last three or four yeirs
in the regular M.E.S. Cadre.

THE MINISTER oF DEFENCE (SHR1 Y. B.
CHAVAN): No proposal to absorb Border
Roads personnel in the M.E.S. is under
consideration.

EMPLOYMENT IN COAL MINES

*597. SHRI SURJIT SINGH ATWAL: Will
the Minister of LABOUR AND EMPLOYMENT be
pleased to state.

(a) whether it is a fact that the figures of
employment in the coalmines have shown
declining trends over the past few  months;
and

(b) if so, what steps are being taken by
Government to arrest the decline?

THE MINISTER oF LABOUR AND
EMPLOYMENT ( SHRI D. SANIJVAYYA):
(a)There was some reduction in employment
during the months of June and July but the
figures in August and September have again
gone up.

(b) The position is being watched.
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PROTECTION TO WORKERS GETTING JttGHER
BOOTS
/ SHRINIREN GHOSH: " '\ SHRI M.
BASAVAPUNNAIAH:
Will the Minister of LABOUR AND

EMPLOYMENT be pleased to state whether
Government are considering a provision for
statutory protection to workers who are now
getting more bonus under bilateral agreements
with the employers than what they might be
entitled to under the Bonus Commission's
recommendations?

THE MINISTER or LABOUR AND
EMPLOYMENT  (SHRID.  SANJIVAYYA):
Yes. I

L.D.C.'s IN ARMY ORDNANCE CORPS

*603. SHRI D. THENGARIL: Will the
Minister of DEFENCE be pleased to state:

(a) whether his attention has been drawn
to a news-item in the 'Organiser' of 28th
September. 1964. entitled 'L.D.C.'s Problems
in Army Ordnance Corps";

(b) if so, what is the criterion fixed for
determining the ratio of Lower Division
Clerks and Upper Division Clerks in the
Ordnance Depots vis-a-vis the ratio in the
Defence Accounts Department;

(c) whether Government hav? received
any representations j, this ibehalf; and

(d) if so, what action has been taken
thereon?

THE MINISTER ofF DEFENCE (SHR1'Y, B.
CHAVAN): (a) Yes, Sir.

(b) The proportion between L.D.Cs. and
UD.Cs. in any Corps/Service is fixed
according to the nature of work in that
Corps/Service.

(c) Yes, Sir.

(d) The matter is under consideration of
the Government.

[ 15 DEC. 1964 ]
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t [EMBEZZLEMENT IN H.A.L.
*604. SHRI G. K. KAPOOR: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that an amount of
Rs. 18,750 was embezzled in the Hindustan
Aircraft Ltd., between October, 1961 and
August, 1962; and

(b) if so, what action has been taken by
Government in this regard?]
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sfacwT darem ® afaew smm
A go gHe wiww):(F) Y & 4

(&) arafgs w0 51 -
VIR ST & ARy dav & g2 fm
2 1 2w gferer Farsendy 3T Sua faeg
PRI ST FRAE & o o)
Flt swrfor qu o A A9 39w
FY7 397 ey wav 1 w@w 7wk i
fszr fay mf ¥ wwie age oft
w3 A 1% g, Foma medd avafea

FRITE #T FRT gAT AT
PRODUCTION 1IN THE MINISTRY OF
DEFENCE (SHRI A. M. THOMAS): (a) Yes,
Sir.

(b) The concerned employee was
dismissed from service after neeessary
enquiries. On the basis of the crimi-

t [ ] English translation.
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nal proceedings instituted against him by the
Special Police Establishment, he was
convicted and sentenced to three years'
rigorous imprisonment. The misappropriated
amount was also realised under the Fidelity
Insurance  Policy which covered the
concerned employee. ]

Written, Answers
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ADJUSTMENTS

SHRRI A. B. VAJPAYEE: \ SHRI
RAM SAHALI

Will the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that while
addressing a recent meeting of the Congress
Parliamentary Party he spoke about having an
agreement with China on the basis of certain
'adjustments'; and

(b) if so, what he actually meant by that
expression 'adjustments'?
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SHRI LAL

to Questions

tfTHE PRIME MINISTER
BAHADUR): (a) No.

(b) Does not arise.]
TELEVISION UNIT IN DELHI

#606. SHRI SITARAM JAIPURIA: Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether it is a fact that Government
have decided to expand tha television unit in
Delhi and introduce a daily entertainment
programme for two hours; and

(b) if so, when the programme is likely to
b, introduced?

THE MINISTER oF INFORMATION AND
BROADCASTING (SHRIMATI INDIRA
GANDHI): (a) and (b) Arrangements for
expanding the present limited television
service in Delhi from the 26th January, 1965
are in hand. The object is to find out by experi-
ence what type of programmes are likely to be
educative as well as pbpular and (also to
prepare material for the future programmes.
The social educative programme telecast at
present only, twice a week will now 'be
telecast every evening, and ,the rest of the
programme will provide entertainment as well
as educative for growing boys and girls.

TANSEN FESTIVAL

*607. SHRI R. S. KHANDEKAR: Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) what are the probable dates of holding
Tansen Festival at Gwalior; and

(b) what type of assistance is being given
by the Central Government for holding of this
festival?

THE MINISTER oF INFORMATION AND
BROADCASTING (SHRIMATI INDIRA
GANDHI): (a) 12th, 13th and 14th February
1965.

t [ ] English translation.
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(b) All India Radio assists the Tan-sen
Festival Committee of the Madhya Pradesh
Government in the selection of artists to be
invited for participating in the festival as well
as in finalising the details 'of the items to be
performed by them. All India Radio also pays
to the Committee a fee of Rs. 4,000 for
relaying the music concerns.
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fSHRIV. M. CHORDIA: **")
SHRI G. K. KAPOOR:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state what are
the details of the literature, given to foreigners
by Government at the Eucharistic Congress
recently held in Bombay and the names of the
languages in which the literature was
printed?]
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tfTHE MINISTER oF INFORMATION AND
BROADCASTING (SHRIMATI INDIRA
GANDHI): Statement showing the details and
the languages in which the literature was
produced and made available to the foreigners
at the Eucharistic Congress held " Bombay, is
laid on the Table of the Rajya Sabha.

STATEMENT

The following items of printed publicity
material were distributed: —

Sl Name of job Language
No.
1. Bombay Folder-cum
<Insert . . . English
2. Goa Folder English
3. Goa Poster . English
4. Bucharistic Congress (1) English
Brochure (2) French
(3) Italian
£, Picare Post Card (1) English
Churches, (2} Spanish
(3) French

2, The following English pamphlets
were made avilable for sale:—

{1) Churcheg in Indig
{2) Charistizns in India
(3) Pleturesque Goa
(4) Facts about India

t [ ) English translation.
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to Questions 3766

3. The following English  publica
tions were given to the Foreign Cor
respondents who  visited the Press

Room set up by the Press Information
Bureau: —

(1) Facts About India
(2) The Changing Face of India

(3) Set of six pamphlets ori Power,
Scientific Research, Transport, Agriculture,
Basic Industries, and Five Year Plans

(4) Set of five picture albums of
cultural interest

(5) Christians in India
(6) Churches in India.

4, The folowing English publications
were made available to the Pressmen
on request: —

(1) ABC of Kashmir

(2) India-China Conflict
(3) Goa in Wider Perspective

(4) Story cf Defence

(5) Community Development
Panchayati Raj and Co-operation.

(5) Community Development,
kept in the Press Information Bureau's Press
Room for reference purpose for those who felt
interested: —

1. Story of Defence English

2. Goa inwider per-"1 English and
spective . . .

3. ABC of Kashmir . J  French.
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t [FACILITIES TO EX-SERVICEMEN

*609. SHRI B. N. BHARGAVA: Will the
Minister of DEFENCE be phased to state the
new facilities that have been provided to ex-
servicemen and ex-service pensioners in
19647]
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t{THE MINISTER or DEFENCE (SHR1 Y.
B. CHAVAN) : During 1964 the following
concessions have been sanctioned by
Government: —

(i) Where the existing rate of pension of
ex.service pensioners together with
the ad-hoc increase in pension is:
less than Rs. 25 per month, it has
been raised to Rs. 25 per month in
the case of those retiring on or after
Ist January, 1964.

f[ ] English translation.
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(n; The special pension of Rs. 10 per
month admissible to ex-servicemen
blinded in action from the Indian
Soldiers', Sailors' and Airmen's
Board Fund has been made avail-
alble to all blinded ex-servicemen
whose blindness is or was
attributable to service.

to Questions

Besides the above, various proposals for
the rehabilitation of ex.service personnel are
under the consideration of Government.]

BAN ON EMPLOYEES FOR SENDING APPLI-
CATIONS FOR GOVERNMENT JOB

#. /SHRINIREN GHOSH:
\SHRI M. BASAVAPUNNAIAH:

WiH the Minister of LABOVR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that there is a ban
on employees of the Central Board for
Workers' Education with regard to making
applications for any other Government posts;

(b) if so, what are the reason* therefor;
and

(c) whether Government are considering
removal of the ban?

THE MINISTER ofF LABOUR AND-
EMPLOYMENT (SHRI D. SANITVAY-YA): A
ban was imposed in September, 1962 on the
forwarding of applications of the following
teaching and administrative staff of the
Central Board for Workers' Education: —

(i) Regional Directors promoted from the
ranks of Research Officers and
Education Officers;

(ii) Research Officers; and (iii)

Education Officers.
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(b) Workers' Education is a new and
specialised field, and qualified teachers in this
line are not readily available. The teaching and
administrative staff of the Board is recruited
directly after countrywide advertisement, and
is trained at the expense of the Board which is
financed entirely by the Central Government.
Some of these officers are also sent abroad for
further training in workers' education. The
Board cannot afford to have its existing
strength of staff trained at the expense of the
public exchequer depleted by allowing them to
apply for posts elsewhere without jeopardising
its interests and its commitments under the
Third Five Year Plan.

Written Answers

(c) The position will be reviewed in
September, 1965.

VIsIT OF COMMANDER-IN-CHIEF OF THE
PAKISTAN AIR FORCE

531. SHri P. ABRAHAM: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Commander-in-Chief,
Pakistan Air.Force, was invited officially to
visit India on 7th November, 1964; and

(b) if so, what were the issues discussed?

THE MINISTER or DEFENCE (SHRI Y. B.
CHAVAN) : (a) An informal invitation was
extended by Chief of Air Staff to Air Marshal
Asghar Khan, C.-in-C, Pakistan Air Force to
visit India. He stayed in India for two days i.e.
from the 7th to 9th November, 1964.

(b) The following issues were discussed:—

(i) Flight clearance of I.A.F, aircraft
staging through Pakistan and P.A.F.
aircraft staging through India.

(i1) Problems of air violations,

(iii) Visits by respective Air Advisers to
Air Force Training Establishments.

[RAJYA SABHA T

3770
RENTAL CHARGES OF TELEPHONES

to Questions

532. THAKUR BHANU PRATAP SINGH:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government are
templating to enhance the
telephone calls; and

con-
charges of

(b) if so, the extent to which rates are
proposed to be increased?

Tue DEPUTY MINISTER 1IN THE
DEPARTMENT oF COMMUNICATIONS
(SRt B. BHAGAVATI): (a) and (b) A
Committee has been set up for a review of the
existing tele, phone tariffs for various local
telephone services. Review of charges of local
telephone calls also comes within the terms of
reference of the Committee.
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t [NAVIGATIONAL CHARTS

533. SHrI B. N. BHARGAVA: Will the
Minister of DEFENCE be pleased to state
whether Government have got prepared any
navigational charts in 1964 and if so, the
names of place* shown in the charts?]
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; ?[THE MINISTER ofF DEFENCE
(SHR1Y. B. CHAVAN): Yes, Sir. The
foil owing charts have been produced
"'so far by the Naval Hydrographic
Office in 1964: —

(a) Belekeri Anchorage and Honavar
Anchorage—Mysore Coast.

'b) Nagappattinam
Madras Coast.

Anchorage—

(c) Alleppey Anchorage—Kerala Coast.
<d) Port Okha—Gujarat State.

<e) Oceanic Plotting Sheets—5 in

number in  connection  with
International Indian Ocean
Expedition.

2. In addition to the above, two

'more charts of Confidential nature

have also been produced. The details

of these charts cannot be disclosed for
-+rarity reasons.

i, A few more charts are also expected to
be published during the remaining part of
1964.]

t [ ] English translation. j 101
RS—3.
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to Questions 3772

COMMITTEES IN I. AND B. MINISTRY

534. SHRI SITARAM JAIPURIA: WiH the
Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) the names of the committees which
are at present working under the Ministry of
Information and Broadcasting; and

(b) whether the personnel working in the
committees which have recently been
abolished have been retained in service?

THE MINISTER oF INFORMATION AND
BROADCASTING (SHRIMATI INDIRA
GANDHI): (a) Statement showing the names of
the 24 Committees at present working is
placed on the Table of the Rajya Sabha.

(b) No whole-time personnel was working
in connection with any of the 48 Committees
abolished, since disbanded or merged. As
such the question of their retention does not
arise.

STATEMENT

Names of the Committees Working in the I.
and B. Ministry

. Inter-Media Standing Com-
mittee attached to the Ministry (with
which will be merged the C.LS.
Board).

2. Newsprint ~ Advisory Com-

mittee.
3. Press and Publicity Group.

4. Central Programme Advisory

Committee.
5. Film Consultative Committee.
6. Central Press Advisory Com-

mittee on Raw Film.

7. Committee for Direction and
Co-ordination in Plan Publicity,
attached to the Ministry.

8. Editorial Board for 'Ajkal*,
Hindi and Urdu.

9. Central
Music.

Advisory Board  for
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10.

11.

Written Answers

A.ILR. Scientific Committee on
Broadcasting.

Film Advisory Board.

12.Advisory Committee for Song

13.

14.

15.

16.

17.Editorial

18.

19.

20.

21.

23.

24.

and Drama Division.

Enquiry Committee on Small
Newspapers.

Central Press Advisory Com-
mittee.

Non-Official Central Advisory
Committee for Advertising and
Visual Publicity (Committee for
drawing up of a panel or outside
artists—to be Sub-Committee).

Advisory Board for "Collected
Works of Mahatma Gandhi".
'Kuru

Board for

kshetra' 'Yojana'.

Panel Committee.

Examining Committees of the
CB.F.C.

Revising/Reviewing Committee
of the C.B.F.C.

Composite Committee for pre-
censorship of previewed
material.

. Advisory Committee for Film

Institute of India, Poona.

Advisory Committee for Na-
tional Film Archives of India,
Poona.

Board of Studies for the Film
Institute of India, Poona, for (a)
Direction and Screenplay
Writing, (b) Motion Picture
Photography (c) Film Editing (d)
Sound Recording and Sound
Engineering (e) Film Acting (f)
Film Appreciation.

[ RAJYA SABHA ]
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DEATHOF 'LIFE AND TIME'" Cowms
PONDENT IN NEFA

to Questions

fSHRi NIREN GHOSH:
J SHRIM. BASAVAPUN-
M5y NAIAH:
I"SHBI P. RAMAMURTT:

Will the Minister of EXTERNA.!.
AFFAIRS be pleased to state:

(a) whether it has come to the notice
of Government that a Correspondent of
Life and Time' magazine died recently in
an accident in NEFA:

(b) if so, whether he was given
permission to take photographs iit that
area; and

(c) whether similar permission, was
given to any other Correspondent and
News Agency?

THE MINISTER oF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): (a)
Yes, Mr. James Burke, Correspondent
and Photographer of the 'Life and Time'
magazine slipped off a precipice on 2nd
October, 1964 while taking photographs
on the Bhalukpung-Bomdila Road and
died.

(b) Yes.

(c) Not in the recent past.

P.M.'s visIT TO USA AND USSR

536. SHRI M. P. BHARGAVA: Will

the PRIME MINISTER be pleased to>
state:
(a) whether the Prime Minister

proposes to visit the United States of
America and the Union of Soviet Socialist
Republics in the near future; and

(b) whether any date has been fixed
for the British Prime Minister** visit to
India?

THE PRIME MINISTER (SHRI LAL
BAHADUR): (a) The Prime Minister
intends to visit the United States of
America and the Union a/ Soviet Socialist
Republics sometime in 196&

(b) Not yet.
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HOSPITAL AT LEH

537. SHRI SITARAM JAIPURIA: Will the
Minister of DEFENCE be pleased to state:

(a) whether there is any proposal under
consideration by Government to open a self-
contained hospital for the jawans in Leh; and

(b) if so, what are the details of the
proposal?

THE MINISTER oF DEFENCE (SHRI Y. B.
CHAVAN): (a) and (b) A 200-bedded hospital
with facilities for specialist treatment has
already been established in Ladakh for the
Indian Army personnel, in temporary
accommodation. 150 beds are located in the
main hospital at Leh and 50 beds in the
section hospital at Kargil. Construction of a
new hospital building for 200 beds at Leh is in
progress. Provision is being made therein for
central-heating and the installation of facilities
for the management of high-altitude diseases.
The estimated cost of the new building is Rs.
48.86 lakhs. The building is expected to be
ready by about the middle of 1<165.

11 BOMB-EXPLOSION IN AMBALA

538. SHRi G. K. KAPOOR: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that iwo jawans
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to Questions 3776

bomb explosion near Ambala on the 26th
January, 1964; and

(b) if so, what was the cause of this
accident?
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flTHE DEPUTY MINISTER IN THE
MINISTRY oF DEFENCE (DRr. D. S. RAIU) :
(a) and (b) There was no bomb explosion at
or near Anibala on the 26th January, 1964
resulting in the death of two jawans.]

PURCHASE OF BOOKS BY THE MILTTART
TRAINING (EDUCATION) DIRECTORATE

539. SHRI ABDUL GHANI: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that the Military
Training (Education) Directorate purchases
books in bulk for the service personnel; and

(b) if so, what is the number of books
purchased in 1963-64 in Urdu, Bengali,
Punjabi and Tamil languages?

THe DEPUTY MINISTER 1IN TH*
MINISTRY of DEFENCE (Dr. D. S. RAJU):
(a) Yes.

(b) Nil. Books purchased centrally by
Army Headquarters are generally only in
Hindi and English languages. Books in
regional languages are purchased by Units
themselves to meet their requirements.
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(*[INTRUSION BY PAKISTANI RAZAKARS

540. SHRI RAM SAHALI; Will the Minister
of DEFENCE be pleased to state:

(a) whether it is a fact that on the 17th and
18th November, 1964 some Pakistani
Razakars intruded into the Indian territory;

ib) the number of attacks made by the
Razakars together with their number who
entered into the Indian territory each time
since the beginning of this year; and

(c) the country of manufacture of the arms
seized from them?]
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to Questions 3778
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t{THg DEPUTY MINISTER IN THE
MINISTRY or DEFENCE (Dr. D. S. RAI(U):
(a) On the 17th and 18th November, 1964,
there were two cases of intrusions by
Pakistan-occupied Kashmir/Pakistan troops—
and not by Pakistani armed Civilians—in
Nau. shahra and Mendhar Sectors.

(b) During the current year upto Ist
December, Pakistani armed civilians, who
quite often are Pakistan troops in mufti,
carried out about 120 intrusions into the
Indian territory. The number of intruders
varied from time to time. It is not possible te
state correctly the number involved in each
case, as many intrusions took place during the
hours of darkness.

(c) The arms recovered from the
Pakistani armed civilians were in some cases
of U.K. manufacture. Some rifles were of
Indian manufacture of the year 1927. In
addition, some country-made pistols and
muzzle loaders were recovered. ]

SUPPLY OF COAL TOP. & T. EMPLOYEES IN
HILL AREAS

541. SHrRI V. M. CHORDIA: Will the
Minister of COMMUNICATIONS be pleased to
state:

(a) whether it is a fact that the supply of
coal during winter to the Posts and Telegraphs
employees in the hill areas of Punjab, Uttar
Pradesh and Himachal Pradesh has been
discontinued since this winter;

(b) whether it is also a fact that the
allowance given in lieu of the coal supply has
also been stopped;

(c) if so, what are the reasons therefor;
and

fl 1 English translation.
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(d) what are the measures that Government
propose to adopt to provide relief to the
affected Post and Telegraph employees?

THE DEPUTY MINISTER IN THE
DEPARTMENT oF COMMUNICATIONS
(SHRI B. BHAGAVATI): U) to (d) Supply of coal
to P&T offices or allowance in lieu thereof
being given in the past has not been
discontinued this season.

Winter Allowance to P&T employees with
effect from 1Ist June, 1964 is admissible only
to those employees who are posted at places
which are at a height of 1750 metres and
above. However the employees who were
getting winter allowance under orders in force
prior to 1st June, 1964 have been given option
to continue to draw the same so long they
continue to work there uninterruptedly.

SITES OF INDIAN CULTURAL INTEREST IN
FOREIGN COUNTRIES

542. SHrRI D. THENGARI: WiH the
Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that our Embassy
officials have been directed to identify and
locate the sites and other articles of Indian
cultural interest in the country where th ay are
posted; and

(b) if so, how many such sites and articles
have so far been identified?

THE  MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): (a) Thg
matter was considered i 1 great detail in 1956
It was decided by the late Prime Minister that
our Missions abroad should not be addressed
on this subject at all.

(b) Does not arise.

fadsit & g9 a9 WAL
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1964 ] to Question 3780
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t [INDIANS LIVING ABROAD

543. SHRI V. M. CHORDIA: Will the
Minister of EXTERNAL AFFAIRS b« pleased to
state the number of persona of Indian origin
who are residing at present in foreign
countries and the names of the countries
where they are residing?]
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+{ 1 English translation.
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tfTHE MINISTER ofF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): The
information which includes Indians and
persons of Indian origin, pertaining to the year
1962-63 is shown in the attached statement.

STATEMENT Number of Indians
including Persons of Indian Chipin in Frtreipv}
Cntmtritv

Name of the country No.
Abu Dubai . 1,500
Aden [8,000
Afghanistan 12,000
Algiers . 35
Argentine 300
Australia 260
Austria Nil
Bahrain 5,000
Belgium and Luxemburg 190
Brazil . 40
British Guiana 2,89,79°
Burma . 5,00,000
Basutoland 900
Brunei . 2,000
Bulgaria Nil
*Cambodia 200
Canada 2,943
China 33
Cuba . 6
Chile . 11

[RAJYA SABHA]

to Question

t[ ] English tr anslation.

Name of Country No.
Colombia io
Czechoslovakia 300
Costa Rica 15
Congo . 250
Canary Islands 539
Cyprus 5
Ceylon . o 9>75000
Denmark 60
Dominican Republic 2
Ethiopia 2,044
France . 350
Finland 8
Fiji 1,568
Ghana . 1,200

Germany (Democratic Republic) 125
Germany (Federal Republic" 1,334

Greneda (West Indies) 4,000
Guatemala 2
Gibraltar 125
Greece . 5
Netherlands 120
Hong Kong 4,000
Honduras 20
Haiti 2
Hungary 38
Italy 200
Indonesia 30,000
Iran 1,030
Iraq 1,500
Ivory Coast 20
Japan . 850
Jamaica 30,000
Jordan . 20
Kenya . 1,76,000
Kuwait 15,000
Liberia 100
Lebanon 200
Libya 100
Leeword Islands 69

(a) Autiqua 6

(6) Monte serrati . Nil

(c) St. Christopher 60 ¢
o Nevi 3

(d) Virgin Islands
Morocco 496
Malayasia 7,00,000
Mauritius 4,90,000
Mexico 20
Malagasy "»935
Muscat 800
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Name of the country No.
Norway 21
New Zealand 4,000
Nepal . . . . 125
Malawi 9*630
North Vietnam 6
(Democratic Republic®
Nicaragua 2
Philippines 1,600
Peru 4
Poland . 50
Panama 1,000
Qatar 1,400
Rumania Nil.
Reunion Islands 400
Senegal 80
Seirra Leone 350
South Vietnam 1,600
Sudan . 3,000
Southern Rhodesia 6,390
Sweden 200
Switzerland 300
Surinum 1,05,000
South Africa 5,00,000
Syria 23
Saudia Arabia 3,000
Spain . 26
Spanish Morocco 100
Sharjah and Dubai 2,500
Tanzania 98,500
Trinidad and Tobago 3,02,000
Turkey 3
Tunis 5°
Thailand 17,000
U.AR. 90
U.S.S.R. 556
Uganda 63,130
US.A.. 39.363
U.K. 1,30,000
Laos 185
Venezueala 12
Yugoslavia 16
Zambia 7.110]

PLACES ASSOCIATED WITH NETAIJI IN
FOREIGN COUNTRIES

544. SHrR1 D. THENGARI: WUI the
Minister of EXTERNAL AFFAIRS be pleased to
state whether Government

[ RAJYA SABHA ]

to Questions 3786-

have located the places associated with the
memory of Netaji Subhash Chandra Bose and
Azad Hind Fawj which are situated outside
India?

THE MINISTER oF EXTERNAL AFFAIRS
(SARDAR SWARAN SINGH): The information is
being collected and will be laid on the Table
of the House,
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f [FIRING BY PAK FORCES ON INDIAN
TROOPS IN NAUSHERA

545. SHR1 RAM SAHAI: WUI the Minister
of DEFENCE be pleased to
state:

(a) whether it is a fact that Pakistani
troops resorted to heavy firing on the Indian
troops in Naushera, Mendhar sector, for
nearly two day* by about the 2nd December,
1964: and

(b) whether Indian troops suffered
any loss; and

(c) if so, what steps were taken in.
this regard?]

t[ ] English translation.
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[[THE DEPUTY MINISTER IN THK
MINISTRY or DEFENCE (Dr. D. S-RAIU):
(a) Yes, Sir. Pakistan troops directed, heavy
firing on our posts and picquets in Naushera
and Mendhar Sectors on 2nd and 3rd
December, 1964.

(b) No, Sir.

(c) Wherever necessary, our secu. rity
forces returned the fire. U.N. Observers were
also informed about these incidents.]

STATEMENT ON THE SITUATION
ARISING OUT OF THE REPORTED
RESIGNATION OF THEIR SEATS BY
ELEVEN OPPOSITION MEMBERS
OF NAGALAND LEGISLATIVE
ASSEMBLY

MR. CHAIRMAN: There is a calling
attention to a matter of wurgent publid
importance by Mr. Om Mehta. He is nof
present. I would ask the Minister to lay the|
Statement on the Table. No supplementary
will be allowed on it.

/[ 15 DEC. 1964 ]

THE MINISTER op STATE IN THI
MINISTRY 07 EXTERNAL AFFAIRS
(SHRIMATI LAKSHMI N. MENON) : Sir I beg to
lay on the Table a statemen' on the situation
arising out of the re

tt 1 English translation.

to Quertioiu 378%*

ported resignation of their seats by eleven
Opposition Members of Nagaland Legislative
Assembly.

PAPERS LAID ON THE TABLE

REPORT OF THE CHIEF INSPECTOR OF
MINES ON THE ACCIDENT THAT TOOK PLACE
AT PATNIBONA. STONE QUARRY (BAKUDIH)

DISTRICT SANTHAL PARGANAS, BIHAR

THe DEPUTY MINISTER IN THE
MINISTRY oF LABOUR AND EM-
PLOYMENT (SHRI RATANLAL KISHO-RILAL
MaALviYA) : Sir, I beg to lay on the Table a
copy of the Report of the Chief Inspector of
Mines on the fatal accident which took place
on the 13th October, 1964, at Patnibona Stone
Quarry (Bakudih) District Santhal Parganas,
Bihar. [Placed in Library. See No. LT-
3609/64.]

RESOLUTION SETTTNG UP A WAGE BOARD FOR
ENGINEERING INDUSTRIES EXCLUDING THE
STEEL PLANTS

SHRI RATANLAL KISHORILAL
MALVIYA: Sir, I also beg to lay on the Table
a copy of the Ministry of Labour and
Employment Resolution No. WV-4(3)/64,
dated the 12th December, 1964, setting up a
Wage Board for the engineering industries ex-
cluding the steel plants. [Placed in Library.
See No. LT-3632/64.]

LEAVE OF ABSENCE TO SHRI MAHESH
SARAN

MR. CHAIRMAN: 1 have to inform
Members that the following letter dated the
8th December, 1964, has been received from
Shri Mahesh Saran:

"I have been ill for some time and though I
am better now still the Doctors have advised me
not to exert myself and so I do not think I will
be able to attend this Session I of the
Parliament.
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I therefore, request you to granl me
leave of absence from attending this
Session of the Parliament."

Is it the pleasure af the House that
permission be granted to Shri Mahesh Saran
for remaining absent from all meetings of the
House during the current Session?

(Nn hon. Member dissented)

Permission to remain absent is granted. ,

ALLOTMENT OF TIME FOR CONSI-
DERATION OF THE KERALA
APPROPRIATION BILL, 1964

MR. CHAIRMAN: 1 have to inform
Members that under rule 186(2) of the Rules
of Procedure and Conduct of Business in the
Rajya Sabha, I have allotted one hour for the
completion of all stages involved in the
consecration and return of the Kerala Ap-
propriation Bill, 1964. by the Rajya Sabha,
including the consideration and passing of
amendments, if any, to the Bill.

.

THE WEALTH-TAX (AMENDMENT)
BILL, 1964—continued

THE MINISTER OF PLANNING (SHRI B.
R. BHAGAT): Mr. Chairman, I am indeed very
grateful to hon. Members who participated in
this discussion and I have been very much
benefited by the valuable suggestions they
have made. It is also heartening that this Bill
found a very large measure of support in this
House from all quarters. The Bill, as the
House knows, is the result of a Committee
appointed a few years ago and the report of
that Committee is very well known to this
House and some hon. Members of both
Houses were members of that Committee.
The Committee, known as the Direct Taxes
Admi-

[ RAJYA SABHA] (Amendment) Bill, 19643790

nistration Enquiry Committee, went into the
entire gamut of the direct taxes. Some hon.
Members asked as to why it is that alihough
the Committee submitted the report in 196i it
took three years to come up with this
measure.

[THE DEPUTY CHAIRMAN in the Chair]

It is true but as the hon. Members who
made this point would appreciate, this
Committee not only dealt with the Wealth
Tax but also with the dircet taxes, some of
them larger taxes like the Income-tax, the
Estate Duty Act, etc. and the House is aware
that immediately after, we went into this
question and came with a very comprehensive
Income-tax Amendment Bill.

It went to a Joint Select Committee and the
Committee went into it and only after that we
could take up the other Bills like the Estate
Duty Act and the Wealth Tax Act. So the
Government has not wasted any time after the
submission of the report of this Committee
and I think it is in good time that this measure
is before the House and this has already got
the approval of the other House.

Then the hon. Member referred to the
Commissioner's power to transfer the Wealth-
tax cases and said that the assesses should
have the facility .

SHRI V. M. CHORDIA (Madhya Pradesh):
The facility is available.

qveE A TAAT AFA F AT
Z fF gz g @ 59 e |
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SHRI B. R. BHAGAT: I am quite aware of
the force of the point he has made but, as it is,
also, any case, whether it is of the Wealth Tax
or Income-tax, is transferred by the Commis-
sioner of Income-tax either on his own accord
in the interest of revenue, or on the
application of the assessee himself to suit his
convenience. So it is true that on the request
of the assessees the case is transferred but
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the Member will appreciate that in <he
administration of this revenue t'lause and
others, these cases will only be exceptional
and will be in the in-merest of revenue as well
as the convenience of the assessees and so 1
think subject to that, the case:* are
transferred.

Wealth-Tax

Then regarding his point abou alienation of
assets to defraud ihe revenue, the Bill
provides that only a dishonest transfer of
assets will not be recognised and it is
provided that ji the transferor has notice of the
wealth tax proceedings against the assessee,
on.y then the transfer will be considered as
void. His point was that anybddy wanting to
purchase some prope rty against which such a
case is pen ling may not know about it and so
this should be notified. But the hon. Member
knows that the Secrecy procee iing is now
abolished and now anyone who wants to
purchase a property wrnting to know if there
is sny Wealth-tax case proceeding going on,
can approach the Wealth-tax Officer and get
the information.

SHRI1 V. N. CHORDIA: It is not so easy.

SHRI B. R. BHAGAT: Why not approach
tbe Wealth-tax Officer?

ot fanmsmT g Tefa
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SHRI B. B. BHAGAT: Then it will add to
the welter of confusion. Even then from Those
big notifications one has to find out. In this
case the law provides thc.t it is obligatory on
the Wealth-tax Officer or any Revenue
Officer to pi ovide information if it is asked
for in due form and according to the rules.

Then a point was made about the levy of
minimum penalty as not justi-

/15 DEC. 1964]

(Amendment) Bill, 1984 3702

fied as the valuation of assets is to be caken
on estimate. Penalty will be levied under this
Bill only where there is wilful understatement
of wealth. He said it should be added but it is
not necessary. I have consulted the legal
officers and it is said that according to the Bill
as drafted, it is only wilful understatement
that will be attracted, under this clause.
Already there is a maximum penalty. Under
this particular provision only minimum is
prescribed. It does not apply to cases where
there is honest difference of opinion about
valuation.

Ai fawsmmT senarAs 9 fea
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SHrI B. R. BHAGAT; That is not the point
made by him. The point was made by some
other Members also and with due respect to
him, I say that the idea is, if somebody does
not include in his return this or that
property—one or two—the law attracts it but
if somebody gives a whole statement of the
property but does not give the correct
valuation, the law will not be applicable. To
meet that situation it has been said that when
there is a deliberate understatement or
concealment of the property or valuation, then
the law will also be applied and it was said
that in the case of honest difference of
oninion about the valuation, this will not be
applied and only in this case there is no
imprisonment as the Member seems to think,
It is only a penalty but suppose there is an
understatement by an assessee, if he has
expert opinion or some way in which he can
prove it then it is only a presumption and if he
can rebut it, it is all right. As it is it will not
attract.

On the question of valuation then another
point was made about the Rules. Some hon.
Members said that the Rules that are made
will be rigid and they will make the valuation
difficult. But the position today is that the
valuation is based on the break-up



3793 Wealth-Tax

[Shri B. R. Bhagat.] value, and in many cases
the breakup value does not represent the cor-
rect value or the market value, which the hon.
Member had in mind when he said that, a
palace may be there in some place in
Rajasthan and that if the present, method
followed for its valuation is taken away, it
might lead to the difficulty which he imagines
in the new airangement. The Finance Minister
has said and given an assurance in the other
House that the Rules will be made equitable
and rational so that it conforms to the realities
of the market value and the' economic life and
it will be more realistic in respect of IThe
problems of valuation that are th'own up, and
the present arrangement; creates far more
difficulties. The liules will be laid on the Table
of th t House. If there is any difficulty, if the
Rules are not as equitable as the House thinks
they should be, the House can certainly
discuss them and 1 sake them more rational.
The idea ia exactly the same as the hon.
Memburs have, namely that the valuation
siould not be ad hoc and should not be
arbitrary. Some hon. Member sai I that such
cases should be referred to arbitration. But
there is already a p'ovision in clause 23 of the
Bill, the machinery for arbitration in the matter
»f valuation has been provided for in the Bill
under this clause. So about that there is
arbitration also. What I was trying to point out
was that it was all in the interests of a correct
valuation, so that it should not lead to
haiassment, should not also lead to evusion of
Duty. In order that these ottjectives might be
attained this measuit is sought to be passed; it
is not to create more difficulties. (Interruptit
ns). It is better if I finish the argument and
then be interrupted.

A+t Paamware serrATEra @i
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Hou B. R. BHAGAT: Yes, it is always in

the spirit that the law is observed and
administered and the diffi-
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culties can be removed that way. In the
present arrangement of ad hoc valuation,
maybe the Wealth-tax Officer may have more
discretion, may not have the correct guidance,
a set of principles, rational and equitable prin-
ciples on which he can value, and thi? is what
we want to provide by this amendment, so
that he will have a norm to go by, a certain
basis, a certain mode or a certain guidance in
valuation, and this is exactly to the advantage
of the assessee, and 1 think the Finance
Minister has already assured the other House
that he will see that the Rules are as rational
and as equitable as possible.

Then it was said that where the assessee
had only one residential house he should not
be taxed, because he will have to sell the
house to pay the tax. But there is already the
minimum exemption, of one lakh of rupees,
and if the house of an assessee is not more
than one lakh of rupees in value, the provision
of this Bill is not attracted. Only when an
assessee has a residential house which is
worth more than one Iakh of rupees, or his
total wealth is more than one lakh of rupees
including the taxable value of the house, well,
then this Bill is attracted. So I do not think it
will mean distress sales in all cases

Then it was said that the exemption from
Wealth-tax of new companies should be
reintroduced as otherwise it would hamper
capital formation. Sir, in this case, in the case
of income by way of dividends from new
companies engaged in industrial under-
takings, the relief is given under the Income-
tax Act.

SHRI BABUBHAI M. CHINAI
(Maharashtra): It should be included in the
Wealth-tax Act also.

SHRI B. R. BHAGAT: Well, The more
appropriate incentive would be in the shape of
relief from income-tax as provided for in that
Act. The hon Member, I think, knows all
about thU business, and he will appreciate
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tbat the exemption was removed because
exemption from wealth-tax is, firstly, more
difficult to give, and .secondly, it is not as
good a method .of incentive as the one where
we can .increase it or decrease it as the situa-
tion demands, and I would only submit that
incentives (by way of income-tax relief or
development rebate are mbetter. We have
given incentives for new industries.

oral answers

Then, in the provision relating to penalty, it
was suggested that instead of providing that
the penalty "may be levied", it should be
provided that the penalty "shall be levied",
that an obligation or an element of compul-
sion should be introduced. This is again a
drafting matter, and I am advised by my legal
advisers that the word "may" here has, more
often than not, the same effect as "shall". Fur-
ther, it is used to impart a certain amount of
flexibility in the levy of penalty, especially in
cases of honest persons making 'bona fide
mistakes. So I think it would be better if we
keep it as it is.

Then about prosecutions ;t was said that in
the few cases in which prosecutions were
launched, the court awarded only a nominal
fine. This is the reason for the prescription of
a minimum punishment in the Income-tax Act
and now . in the Wealth-tax Ad

SHRI RAJENDRA PRATAP SINHA
(Bihar): How many prosecutions
-were launched in the last three years?

SHRI B. R. BHAGAT: I am sorry [ could
not get that figure. I shall try to give it later
on.

Then let me reply to Mr. Gujral. 'Self-
assessment and provisional, assessment are
both on the returned "wealth. Provisional
assessment can be made in the Act but, when
making the provisional assessment, no revalu-
ation of assets is-made. It is only at the final-
assessment stage that the .Wealth-tax Officer
will examine the Value of assets. Therefore
his suggestion that it would be better to have

[ 15DEC. 1964] (Amendment) Bill, 19M 3796

provisions for  self-assessment  and
provisional assessment rather than penal
provisions does not hold good in this case. He
also suggested that just as in the valuation of
properties let out on rent twenty times the net
rental income is taken as the value of the
property, similarly the valuation of self-
occupied properties should be based on
twenty years' average of house tax in respect
of of such properties. Even at present the
amount of house tax paid in respect of self-
occupied  properties is  taken into
consideration in determining the net rental
income of the properties and the valuation
based thereon. The suggestion, however, can
be given due consideration while framing the
Rules in this regard.

With these words, Madam, I move.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill further to amend the
Wealth-tax Act, 1957, as passed by the
Lok Sabha, be takfen into consideration."

The motion wag adopted.

THE DEPUTY CHAIRMAN: We shall now
take up the clause by clause consideration of
the Bill. May I put clauses 2 to 41 for
adoption?

SHRI RAJENDRA PRATAP SINHA: No,
Madam. I would like to say a few words on
clause 29. I object to
it.

THE DEPUTY CHAIRMAN: At this
stage? You have spoken on this Bill.

Sma RAJENDRA PRATAP SINHA: I
have spoken on the general discussion and I
now want to speak on clause 29 before you
put it to vote.

THE DEPUTY CHAIRMAN: Then let me
put clauses 2 to 28 to vote.

Clauses 2 to 28 mere added to the

Stil
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Clause 29—Omission of section 34.

SHRI RAJENDRA PRATAP SINHA:
Madarn, the provision in clause 29 is that
section 34 shall be omitted. Now, for the
benefit of the House I shall read out
section 34.

"34. Where any document required
to be registered under the provisions of
clause (a), clause (b), clause (c) or
clause (e) of subsection (1) of section
17 of the Indian Registration Act,
1908, purports to transfer, assign, limit
or extinguish the right, title or interest
of any person to or in any property
other than agricultural land valued at
more than one lakh of rupees, no
registering officer appointed under that
Act shall register any such document,
unless the Wealth-tax Officer certifies
that—

(a) such person has either paid or
made satisfactory provision for the
payment of all existing liabilities
under this Act, or

(b) the registration of the
document will not prejudicially
affect the recovery of any existing
liability under this Act."

Madam, I would also like to draw your
attention to the explanation given i,
respect of this amending clause 29. It
says that clause 29 omits section 34 as a
comprehensive provision in this regard is
being introduced in the income-tax Act.

I would like to draw your attention to the
words used—"Is being introduced." I do
not know what the Minister has in view. I
do not know whether he proposes to
bring forward another Bill amending the
existing Income-tax Act, in order to
provide for the contingencies referred to
in section 34. 1 have looked into the
existing Act and I find that in the existing
Income-tax Act there is no such provision
as we have in section 34 of the Wealth-
tax Act. The purpose of this section 34
was to avoid any transfer of property with
a view to evade taxes. [ may point out the
provision he referred to just now, I mean
the clause in which there ig a limit put on
the transfer
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of property. That is in clause 31 of the
present amending Bill by which, we are
introducing another provision, section
34B, on page 24 of the Bill. The hon.
Minister just now has been referring to
this provision when replying to the points
raised by my hon. triend Shri Chordia. In
this clause 31 it is proposed to introduce a
new section, secition 34B. This section
says that a transfer of property will be
void in case the assessee transfers any
asset during the pendency of any proceed-
ings under this Act. Section 34 says that
no transfer can be done, no transfer can
take place unless under the Registration
Act a clearance certificate is obtained
from the income-tax authorities. But the
provision in this section 34B is a very
limited one. It only deals with cases when
proceedings are going on under this Act.
In the original section 34, the provision
served two purposes. Firstly, you could
stop all transactions of properties and all
changing hands in properties done
without getting , tax clearance certificate
from t>he Income-tax authorities. It is not
possible to transfer or in any way affect
the right on a property without getting a
tax clearnance certificate from the
Income-tax Department. The point made
by Mr. Chordia i this. How will tne
purchaser be able to know that there is a
case pending before the Wealth tax
authorities and therefore, he should not
buy that property from the assessee whose
case iy pending before the Wealth-tax
Officer? If section 34 were also »n
operation then at least for properties
above Rs. 1 lakh, the assessee would not
be able to transfer them and therefore it
would not have affected the purchaser.
Today the purchaser is at a great
disadvantage. He purchases the property
without knowing if proceedings ar,
pending or not. The provision now made
by the hon. Minister is rather cumb-
ersome and it is difficult for the purchaser
to find out whether there are pending pro-
ceedings or not. Under section 34, you
cannot have any transfer of property
unless a clearance certificate has been
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obtained. Therefore it was an in direct
guarantee to the purchaser. The other point is
that it kept an automatic check upon ali
fraudulent transactions, on transactions made
in order 'o defeat the interests of revenue. The
Direct Taxes Commission also enquired into
this question and many Commissioners of
Income-tax made this point that all transfers
should be made subject to the obtaining of a
clearance certificate in order to see that the
interests of revenue are safeguarded and in
order that people may not bi able to do away
with their properties when there were arrears
of taxes. This was opposed by many
witnesses. Tlie Direct Taxes Enquiry
Commission thought that so long as this
prevision in section 34 remained in the
Wealth-Tax Act, it was not very necessary to
have another provision in order to meet the
demands of the Department itself. Therefore, 1
do not understand why this section 34 is being
omitted now.

I would also like to know from the hon.
Minister what he has in view when he says
that something i being introduced. Are some
new provisions being made in the Income-tax
Act or has he something else in view? This I
would like to know.

SHRI B. R. BHAGAT: Madam, if I explain
the position then the point that the hon.
Member has in mind will be met. This is one
of the purposes of the present Bill, namely, to
bring this law in line with the other Acts
passed, for instance, the Income-tax Act. This
particular section in the Wealth-tax Act is
found to be unnecessary and redundant
because of the existence of a similar provision
in section 230A of the Income-Tax Act. 1961
as inserted by the Direct Taxes (Amendment)
Act of 1964. There you get the clearance
certificate which includes everything. That
certificate will also include the wealth-tsx due
from the person. Therefore, this section 34 is
not necessary here. This wag done in order to
facilitate the ad-
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ministration, because as you know, a person
may have tax liabilities, may be his income-
tax or may be his wealth-tax. But if he obtains
one clearance certificate then that will include
also the wealth-tax .

SHRI RAJENDRA PRATAP SINHA:
Which section is that?

SHRI B. R. BHAGAT: I am referring to
section 230A of the Income-Tax Act inserted
by the Direct Taxe? (Amendment) Act of
1964. That Bill has been passed into an Act
and as a result of that amending Bill, this sec-
tion 34 has become redundant in the Wealth-
tax Act and in furture any clearance certificate
will include tha wealth-tax due from the
person and so any intending purchaser will be
ia a position to immediately know the facts.

SHRI RAJENDRA PRATAP SINHA: In
that provision there is a limit put on the
transfer of property?

SHRI B. R. BHAGAT; The limitation and
the dues are also there.

SHRI RAJENDRA PRATAP SINHAt
Pleas, read out the provision.

THE DEPUTY CHAIRMAN: Does the
explanation satisfy you?

SHRI RAJENDRA PRATAP SINHA: Yes,
Madam, I am satisfied.

THE DEPUTY CHAIRMAN: The question
is:

"That clause 29 stand part of tne Bill."
The motion u>as adopted.
Clause 29 was added to the Bill.
Clauses 30 to 41 u>ere added fo th* Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
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SHrRi B. R. BHAGAT: Madam, I
move:

"That the Bill be returned."

The question was put and the motion
was adopted.

;THE MINERAL OILS (ADDITIONAL

DUTIES OF EXCISE AND CUS-

TOMS) AMENDMENT BILL,
1964.

THE MINISTER OF PLANNING . <
SHRI B. R. BHAGAT) : Madamn, I beg to
move:

"That the Bill further to amend the
Mineral Oils (Additional Duties ol
Excise and Customs) Act, 1958 a;
passed by the Lok Sabha, be taken into
consideration."

Madam, the House will recollect
that as a result of discussion with'the
oil distributing companies Government
were able to secure a reduction of
prices in respect of certain categories
ol mineral oils with effect from the

28th  May, 1958. These reductions
were individually of small amounts
and the benefit was not likely to

reach the consumer if a corresponding
reduction was made in the ceiling
prices. It fcvas aooordingiljy decided
that the amounts accruing from the
negotiated price reductions should be
transferred to the Consolidated Fund
of India. This decision was given
seffect to by a levy of additional Du
ties of Excise and Customs by an
Ordinance issued on the 30th June,
J 958, which was subsequently rep
laced by the Mineral Oils (Additional
Duties of Excise and Customs) Act,
1958. An express provision was
made i, the Act that the additional
duties of Excise and Customs levied
there under were not to be added
to the price of goods for sale. By
Hhis it was ensured that the levies
mwere not passed on fo the consumer
by making any increase in the prices
Jot the products concern-
ed. .: Since the reductions were
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only provisional and further reductions
were expected, the Act provided for
ceiling rates and authorised the
Government to fix effective rates from
time to time by notification.

Since then, as a result of further
examination and negotiations with oil
companies it has been possible to effect
some further price reductions. But as
they likely effect in each case was only
marginal, on each such occasion it was
decided to mop up the benefit arising out
of the reduction to the Consolidated Fund
of India by suitably adjusting the
effective rates of ttie additional duties of
excise and customs. A temporary
amendment was also made in the Act for
the period 1st April 1959 to 31st October
1959 raising the ceiling rates to enable
quick adjustment of certain amounts
standing in favour of Government.

As the House is aware, a Committee
was appointed in August, 1960 to
examine the principles and elements
according to which the selling prices of
verious petroleum products in India
should be determined. In the light of the
Committee's  recommendations  the
effective rates of additional duties of
excise and customs were adjusted taking
into account the reduction proposed by
the Committee from 1st October 1961.

In terms of the pricing principles
applicable under the Refineiy Agree-
ments and the recommendations of the
Oil Price Enquiry Committee,
adjustments have to be made for
variations in the f.o.b, cost at Aba-dan
and the marine freight applicable from
time to time from Abadan to the Indian
port* of discharge. Due to fall in these
figures since 1961, a sum of nearly five
crores of rupees has accrued in favour of
Government and further sums are
accruing at the rate of nearly sixty lakhs
of rupees per month. These amounts have
to be appropriated to the Consolidated
Fund of India. But after the adjustment of
th, effective rates from the 1st October
1961, very little margin is left between
the ceiling and the
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effective rates within which it is not possible
to make a quick recovery of the amount
accruing in favour of Government or to take
care of further reductions which may accrue
in further. It is, therefore, necessary that the
ceiling rates fixed in the Act should be raised
sufficiently.

I now come to the new items. The Act does
not at present include a levy on asphalt and
bitumen nor on lubricants, greases and other
similar products. Envisaging the possibility of
increase in consumption of these products, and
keeping in view the recommendations made by
the Oil Price Enquiry Committee, two new
entries are being added so as to enable
recoveries being made from the oil companies
in respect of future price reduction on them.
For these reasons, the Bill seeks to raise the
ceiling rate; of duty in respect of the products
which are already covered by the Act as also to
bring asphalt and bitumen and certain other
petroleum products, liable to excise duty under
Item No. 11A of the Central Excise tariff,
within the scope of the Act and to fix the
ceiling rates of additional duties for them. The
effective rates, both on the existing products as
well as on those proposed to be included now,
wiH continue to be fixed by notification.
Government have also carefully considered the
possibility of passing on the benefits arising
from the price reductions to the consumer, but
we are satisfied that in the existing cir-
cumstances, it would be desirable to continue
the present arrangements of crediting all such
accruals to the . Consolidated Fund of India.

Hon. Members would have observed that a
declaration under th.? Provisional Collection
of Taxes Act, 1931, has been inserted in th,
Bill. In view of the urgency of the matter and
revenue consideration it was thought
expedient to insert this declaration in the' Bill.
The effective rales of duty on tlie existing
commodities have already been raised from
the existing ceiling rates provided in the 1101
RS—4.
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Act. However, no imposition has so far been
made on asphalt and bitumen or on the
products covered by Item No. 11A of the
Central Excise Tariff which are now proposed
to be included in the Act.

Madam, I am sure that in consideration of
the facts that I have tried to explain, the
House will unanimously support the measure.

SHrRI  DAH.YABHAI V.
(Gujarat): No.

PATEL:

The question was proposed.

SHRI DAHYABHAI V. PATEL: Madam, 1
have listened patiently to the speech of the
Mover. I am sorry to say that he is uterly
unconvincing. He trotted out reasons that were
given in the year 1953 when price, were being
discussed with the oil companies and the oil
companier were asked to give some relief and
reduction in oil prices. We were told at that
time that the reduction was so small that it
could not be passed on to the consumer.
Therefore, Government appropriated or
misappropriated that sum also. The same story
was repeated in the two subsequent years,
1959 and 1961. The principle of the thing is
wrong, the principle of the Bill. The Public
Accounts Committee has been pointing out for
the last five, six or seven years, that the
Government of India overestimates its Budget
in regard to expenditure, in regard to its powe'
to spend money, even wastefully as it is doing.
The estimates are always inflated so far as
expenditure is concerned and are the lowest so
far as income is concerned. The Public
Accounts Committee has pointed out this very
bad feature in our budgeting. If the Minister is
inclined to think that the increase that will
come as a result of thi; measure is very small,
why does he not give it to the consumer?

SHRI B. R. BHAGAT;
It is very marginal.

It can't be given.
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SHRI D. DAHYABHAI V. PATEL: If it is

marginal, and a little more because you are

always taking too much from the people.
SHRI B. R. BHAGAT: From where?

Surl DAHYABHAI PATEL: If it ts only a
marginal reduction that you get, add a little
more margin yourself and then give it to the
consumers. You are 'making transport more
and more costly. There is a tax on oil-there is
a tax on petrol and now you want to add
bitumen, tar, which is so essential for the
making of good roads of which there is a great
Lack, particularly in certain areas like Gujarat
where I come from. There are lardly any tar
roads worth the name except in the cities. You
>iave fortunately good reads and congeting
roads on this side or I understand in South
India but even in this year of Grace nineteen
hundred and sixtyfour, which is shortly to end,
you cannot drive your ear from Bombay to
Ahmedabad safely. Your life will be in
danger.

{THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair]

The two principal cities of Surat and Baroda
are not connected by a good road. Why can't
it be done? Government says, cost and why
does the cost go up? It is because of the faulty
policies of the Government. Therefore in
Principle this is a tax on transport and I object
to it. The duty of the Government is to
provide cheaper transport.

SHrI B. R. BHAGAT: May I explain? It is
reduction; it is not cost; it /s not adding
anything.

SHRIDAHYABHAI V. PATEL: But
you are giving no reduction to the consumer.
You are trying to appropriate it to yourself.

SHRI B. R. BHAGAT: There is no adding
to the cost; there is no tax on the consumer. I
am sorry to say that it has not been
understood.

SHRI DAHYABHAI V. PATEL; I am sorry
if T have not been able to make myself
sufficiently clear. I say that
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whatever reduction the Government gets in
the cost of oil should be passed on to the
consumer. If it is marginal, if it is very small,
if it is half an, anna per gallon, make it one
anna because you are already getting too
much from everywhere else. (Interruption). If
Mr. Khandubhai Desai was sitting on this
side, I am sure he would have also advocated
this. Oh, it is Mr. Abid Ali, Mr. Khandubhai
Desai's old lieutenant and right hand; it
applies to both of them equally.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Or it is possible you might be on this
side.

SHRI DAHYABHAI V. PATEL; I do not know
but what I wish to say is that it is not right to
appropriate in this manner the gains that the
Government is getting. They should have get
more by quicker negotiations. I am glad that
they are getting , little-reduction but I am sure
it is possible to get more. There are countries
in the world that have no  oil;  they
depend on countries abroad for refining, yet
they have their own refineries. But we have
not. We made the initial mistake of giving too
much to the refining companies and
giving them very long leases. When  we
have found oil in our own country,, the
pace of oil is rather slow.  If the pace of
exploration was faster and more efficient
our dependence on the foreign oil companies
would become much less and  therefore
all  this would not be necessary. But that Ia
going a little beyond the scope of the Bill that
is before us. Here what I wish to say is that [
do not like this principle of appropriating
everything that you get. In 1958  when
they started getting some concession they told
the House that it is too smalL They
negotiated and got something more in 1959
and now they have got still something more.
I do not know-all told what it would amount to
but if the Government is getting a concession,
a reduction in cost it should be for the
Government to give a reduction in cost to
the consumer. The cost of petrol and the
cost of oil in terms of the rate at which they
ara-
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sold m the market is preposterous. If you look
around, nowhere in the world is oil sold with
so much profit or with so much tax imposed
on it. One-third or even less than one-third is
the actual cost, whether it is cost of import or
cost of refining and three-fourths of the cost is
made up of tax by the Government tax at
every stage, at the first stage, second stage,
third stage and so on and by the time it
reaches the consumer for every rupee the
consumer pays twelve annas is towards taxes.
Therefore 1 think the Government should
have taken a more reasonable view, a more
practical view and tried to give some relief to
the consumer. So in principle I am not
inclined to support this Bill.

SHRI D. THENGARI (Uttar
Pradesh): Sir, in. the first place, whatever
amounts accrue as a result of this measure
must be passed on to the consumer. It has
been argued that the amount is too small. If
the benefits are too small, that is-an additional
argument why the Government should not
hesitate to pass it on to the consumer. As a
matter cf fact there is a widespread
impress;on  in the country that the
Government Is not consumer-conscious and
this impression must be removed. Ii has been
said that the burden arising out of this
measure will not be passed on to the
consumers but at the same time we all know
that these companies have a knack of passing
on the burden over their shoulders to the
consumers and the Governmen':, invariably
finds itself helpless in such matters. Therefore
we will not be prepared to accept any
assurance from the Ministry that the road
transport will not be dearer on account of this
measure. Even if it is decided that the benefits
accruing from this shall not be passed on to
the consumers it is necessary that the amount
recovered should be appropriated to the
Roads Fund because we have not yet fulfilled
the targe's set out in the Nagpur Plan.
According to my information, probably with
tne only exception of West Bengal, no
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other State has fulfilled the Nagpur Plan
targets. If the amount is appropriated to the
Consolidated Fund we are not confident that it
would be properly utilised or that it would be
utilised specifically for the development of
road transport. And I need not emphasise the
need to develop road transport at the present
stage of our economic development. Sir, the
hon. Minister may or may not express it in so
many words but it is certain that as a
consequence of this measure the burden of
taxation is bound to increase. I am more
interested in reduction of prices of some
essential commodities such as kerosene,
diesel or petrol. All these commodities are of
common use and the Government must assure
us that their prices would be reduced. It will
not do for the hon. Minister to shirk the
responsibility and say that reduction in their
prices or taxation on these commodities or
such matters pertain properly to the Budget
and that this Bill is something different and
therefore this matter of reduction of prices
should not be brought in at this stage. I should
like to say that we must have an integrated
financial policy and such an integrated policy
cannot suffer separation of the Budget from
other Acts or Bills concerned with Finance.

One more point I should like to add. The
Government has given a certain guarantee
about profits to these various companies. I
should like to point that foreign companies
like the Burmah Shell, and ESSO are giving
indecent treatment to their employees. It is not
merely a question of employer-employee
relationship The Finance Ministry cannot
absolve itself of its responsibility by saying
that employer-employee relationship is a
matter entrusted to the Labour Ministry.
Unless you close the nose, the month will not
be opened. It is a question of our national
honour. Our employees in Burmah Shell and
ESSO are not likely to get decent treatment
unless and until the Finance Ministry
emphatically and boldly asserts that no
guarantee of profits can be given unless
thos*
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[Shri D. Thengari.] ioreign companies
assure the Government that they would give a
fair and decent treatment to their employees.

With these wordg I close.

SHri SURESH J. DESAI (Gujarat): Mr.
Vice-Chairman, the Mineral Oils (Additional
Duties of Excise and Customs) Amendment
Bill, which is before the House, is a simple
Bill and it is not a controversial Bill as is .<
ought to be made out. In fact, the jirineiple of
the Bill was accepted as «:arly as 1958 when,
as the hon. Minister, Mr. Bhagat, pointed out,
after protracted negotiations, certain reduc-
tions in the prices of mineral oils were
secured. At that time it was 1 nought that these
reductions if reflected in ceiling sale price to
be fixed by the oil companies would not be
such as to reach the consumer and therefore it
was thought it would be-better if the benefit
was mopped up. by the Government. Because
the oil prices were likely to vary from time to
time, only ceiling rates of duty were fixed in
the original Act. After that there have been
certain further reductions and a sum of Rs. 5
crores has accrued to tfie Government. So, The
Government have come forward with this Bill
for revising the additional rates of duty, that is,
fixing new ceilings under which, from time lo
time, all variations in the oil prices can be
mopped up by the Government. There is
nothing controversial about it. The principle
was already accepted as early as 1958. My
friend, Shri Dahyabhai Patel, asked whether
this reduction can be reflected in the price to
the consumers, but these reductions are not as
much as that. Kven the sum of Rs. 5 crores, if
it is | effected in the price of petrol or diesel
oil or kerosene all over the (ountry, would be
hardly worth while. Tbat would be very little.
That is why these reductions from time to time
which are secured in the < il prices are
mopped up by way of these additional duties
by the Government. In the case of kerosene,
for instance, it is not merely a question cf
reducing the price of kerosene to
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the people. The poor people use kerosene.
That is a fact. But then we have to restrict the
consumption of kerosene because the imports
are getting larger and larger each year and we
have to pay for these imports of kerosene.
That is why certain duties have to be levied in
order that the consumption of kerosene is
restricted. It is not possible that the reductions
from time to time which are secured in the
prices of mineral oils can be passed on to the
consumer. There is some misunderstanding
about it. They are too small to be reflected in
the ceiling selling price and that is why the
hon. Minister said that the principle was" laid
down that whatever benefits accrued should
be mopped up by the Government from time
to time by way of these additional duties of
excise and customs.

Another point which some hon. Members
have made is about the road fund and the
development of roads. Of course, whatever be
the revenue, which accrues out of these
additional rates of duties, it goes to the
general exchequer. They go to the Consoli-
dated Fund. Only a part of the duty on petrol
and motor spirit and a part of the motor tax
go to the road fund.

Now, as far as the development of roads is
concerned, the Nagpur target has been
exceeded already by about 14 per cent. Of
course, the road development has not been
uniform all over the country. For instance, in
West Bengal, the road development has been
120 per cent of the Nagpur target. In the case
of the State from which Mr. Dahyabhai Patel
comes and I also come i.e. Gujarat even at the
end of the Third Five Year Plan, the target
will be only something like 65 per cent. But
that is the case in Orissa and Assam also.
Orissa, Assam and Gujarat are backward in
road development. At the same tiro*, it must
be remembered the money which will accrue
to the Government as a result of this Bill, by
way of these additional rates of duty, does not
go to the road fund. This will only go to the
general exchequer, to the Consolidated Fund.
Road fund
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and the development of roads is a separate
item and certainly attention should be paid to
these States which are backward as far as road
deveop-ment is concerned. But I do not know
whether that point is pertinent to the Bill
under consideration. As lar as the general
targets of road development, as far as the
Nagpur targets, are concerned, they have been
exceeded by 14 per cent if you lake the road
development all over the country. So, this is a
Bill which is (if a non-controversial nature.
The principle has already been accepted and I
do not think any controversy should be raised.

With these words, I support the Bill.

SHri B.  R.  BHAGAT: Mr. Vice-
Chairman, I do not know how to describe the
attitude of the hon. Member opposite who
chose to oppose this measure. Frankly I
think if he has second thoughts he will see
the wisdom of a measure like this.  His main
grounds for opposition v/ere two. One is
that the whole of it should be passed on
to the consumer. The other is that all these
duties making the petroleum products costly
are coming in the way of development. 1
think these were the two grounds. I wish
to join issue  with him on these two points.
Firstly, so far as passing the benefits on to the -
con-umer is concerned, as I explained while
moving this Bill for consideration, the
benefits were marginal not in terms of the
total.  The total may be Rs. 5 crores as |
myself have said. Now, it is assumed that Rs.
60 lakhs per month is accruing, but it is dis-
tributed over a large number of products. In
respect of each of them it may be one paisa or
two paise or four pais, per unit. Practically,
administratively and for various other reasons
it is very difficult to transfer it.

Then, the question of transferring it to the
consumer is not a laudable object by itself.
This money that accrues to the Government
whether it goes to the Consolidated Fund or
for any special benefits or for road deve-
lopment or anything else—instead of
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going to these laudable objects would lie
frozen. The consumer does not get any
advantage of the money. It is lying frozen.
Even as it is there is no increase in the burden
on the consumer as a result of this. Actually
over a period we have been trying
successively to break the monopoly of the oil
companies. The hon. Member knows their
strength. He knows the dangerous powers they
have in their having monopoly power and it.
goes to the credit oi* this Government-
Pursuing it persistently and persever-ingly we
have tried to bring about reductions
successively and we have come to this stage.
We have provided a ceiling for this. We may
reach, the ceiling in reductions and corres-
pondingly we will take the benefit to-the
exchequer. Now, that ceiling also is being
pierced and so we have come to this House to
give us another ceiling. So, the effort of the
Government in persuading the oil companies:
to bring down the prices, I think, should have
got at least «ne word of cheer from the hon.
Member. He did not do that. He only chose to
attack the Government on things which do*
not exist. There is no burden or any additional
cost to the consumer. And we have said that in
future if we find that this reduction is large or
sizeable, we might consider passing on the
benefit to the consumer.

As far as the other point is concerned

SHRT LOKANATH MISRA (Orissa): Let
him continue after lunch.

SHRI B. R. BHAGAT: I will take only two
or three minutes.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Let him continue.

SHRI B. R. BHAGAT: I will finish in two or
three minutes and the House may grant me
this indulgence. Then, he said that by making
all these levies we are making road transport
costly.

Already the hon. Member pointed out that
part of the petroleum duty
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[Shri B. R. Bhagat.] goes for the Road
Development Fund, both for the Central fund
and for the State Fund. Already we are
appropriating a part of it.

SHRI DAHYABHAI V. PATEL: We see
only the appropriation. We do not see the
development of roads.

SHRI B. R. BHAGAT: I have all iympathies
for the hon. Member if the roads are not
developed in Gujarat. But I have faith in the
ingenuity of the people of Gujarat. They are a
very industrious and sagacious people. They
have advanced in many fields. They will
advance also in road development. It is news
to me that road development in Gujarat is lag-
ging behind. But I have all sympathies for it
because I would like it to develop faster, and
the money will come out of the Consolidated
Fund or India. We are doing a lot for road
development and more should be done. I
would like to correct the hon. Member when
he said that almost twelve annas out of a rupee
are by way of tax. That is not correct. On
many items, for instance kerosene, we have
deliberately put in the last Budget the duty
high. For what reason? To conserve foreign
exchange, to prevent the large consumption of
kerosene, because most, of the kerosene is
imported; and therefore to conserve foreign
exchange we raised the duty. The House
appreciated it. But on other items the duty is
not that high, whether it is the diesel oil or
other vaporous oil or other things.

SHRI DAHYABHAI V. PATEL: Why don't
you give the break-up of the cost of petrol,
imported cost and the duty? You will see that
what I am saying is true.

SHRIB. R. BHAGAT: I will give the break-
up respect of the major items.

o faRmeaT seEEE Srofearn
(e 9371) w7 WETT A AT
A AF T AT 21 AT T E M

AT 7T qHET H |
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SHRI M. P. BHARGAVA (Uttar Pradesh):
Sir, he can continue after
lunch.

SHrI B. R. BHAGAT: If the House so
wishes, I have no objection.

SHRI DAHYABHAI V. PATEL: We would
like to have a break-up of those things.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : The House stands adjourned till 2.30
p-M.

The House then adjourned for
lunch at four minutes past one of
the clock.

The House reassembled after lunch at half
past two of the clock, The DEPUTY
CHAIRMAN in the Chair.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE.

REPORTED FIRING BY POLICE ON DISPLACED
PERSONS FROM EAST PAKISTAN AT
COIMBATORE

THE DEPUTY CHAIRMAN: Mr. Vaj-
payee.

SHRI A. B. VAJPAYEE (Uttar Pradesh):
Madam, with your permission, 1 rise to ca'!

the attention of the Minister of Rehabilitation
to the reported firing by police on the dis-

placed persons from East Pakistan at
Coimbatore.
THE DEPUTY MINISTER IN THS

MINISTRY ofF REHABILITATION (DRr.
MONO MOHAN DAS): Madam, ort behalf of my
senior colleague, Shri Mahavir Tyagi, I beg to
read the following statement: —

HA FAFEET 0 AL 790 A7HIT
qutA & wiA | T fofgr ¥
T AT & AL W AT AT W
gut | faq afefeafesy @ @y aer
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SRR OO e B B L B
FHIC O SUeE q@l 2 1 947
¢ fawege & grrFm & ifaw =
WoE HATETY qran oaral, wz faam
I AIEIT AT FATET AAALT
¥ Efamrr o7 - &1 af | wAEeT
qqr 77 AreaE-aEIfaiEas gEr #
qIqT FT 9 AT |

Calling Attention to

FAFEY 7 A FH qrfeAs e
qrF zE I 7 0A1 997 0 3 fa
fafaw & o gfae g a97 foeqr-
fodt & a7 § 3w 7oz gar | fowar-
faat & a4 @1 drer far fea gq@
A AL A TH T AT FIA G AT |
g 77 faeqifrEi 3 99 97 g
aifz aa e &7 fa, fem 39
fa7 w7 =z 918 917 2977 vF e
A1 Zz WL | AAIL A AT TEF Ay
aAt wart fama nw o # oge
g1 aTE 97 v oarA fT gAr | 9
afdq  A9qr ga97 TET FT FEEHTT 7
zifas 7 fgqm mr 2 ) arET sEe
¥ fan faeit A1 wewrd wfaeer 3
wizor 7@t faar gr 1 afF w7 A4
araeqr &7 faraEr 1w AvET A
2, 19T ATET q Wfwez greT ame
F7 & fag oram 7 fag g 30 aiw
F T EE T TEAT & S
vt e o fafaw @ ga wifg 2 7
fasr 7 qzar F7 AR 9 q@T

7T 7

SHRI A. B. VAJPAYEE: Madam, are we to
understand that the police had been posted
inside the camp and, if so, for what reasons?

D*. MONO MOHAN DAS: Inside the
camp th re is a police post. We have to keep it
to maintain law and morder.

SHRI A. B. VAJPAYEE: 1 cannot

understand why there should be police
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inside the camp. I can understand the police
being posted on the gate of the camp but the
police has no business io be inside the camp.

Dr. MONO MOHAN DAS; Why not? It is
necessary for the police post to be there inside
the camp.

SHrRi A. B. VAJPAYEE: How is it
necessary?

THE MINISTER oF REHABILITATION
(SHRT MAHAVIR TYAGI): Ay my colleage has
already stated, the camp is wunder the
administrative charge of the State Government
and for the purpose of the safety of the inhabi-
tants there, the displaced persons there, they
have to maintain the police force.

SHRI A. B. VAJPAYEE: The reply is not
yet clear. The police has to be there to
safeguard the camp but why should the police
be inside the camp?

SHRI MAHAVIR TYAGI: It is to be inside
the camp because the camp is a colony just
like a town. You will not see the policemen
being kept outside the town, they will be
inside the town. The police people are meant
for the camp; they are going about inside and
outside the camp and the boundaries.

SHRI A. B. VAJPAYEE: May I know the
number of displaced persons in  this
particular camp?

SHRI MAHAVIR TYAGI: At pre-sent the
population is 357 only.

SHHI M, P. BHARGAVA (Uttar Pradesh):
May I know from the hon. Minister whether it
is not possible to control the camp by remote
control or it is absolutely necessary for the
police to be within the camp if law and order
is to be maintained?

SHRI MAHAVIR TYAGI; It is lot the
purpose of maintaining law and order.
Wherever there is a population, police s
there. They are not kept
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[Shri Mahavir Tyagi.] under guard like the
prisoners. They are free people inside the
camp. But oven then for the purpose of
maintaining peace and law and order, there Js
some police posted. Some of them mire
outside on the gate, some go about in the
camp.

SHRIMATI SHAKUNTALA PARANIJ-PYE
(Nominated): How many policemen would be
there in the camp?

SHRI MAHAVIR TYAGI: This information
is not readily available.

SHRI LOKANATH MISRA
As the Minister said, the
ivere there for some time.
the  particular  occasion?
reply given by the
not understand what
lar occasion on that particular day.
Why was the policeman
chased out by these refugees? Did he behave
improperly with any of the refugees or else,
what was the reason for this altercation?

(Orissa):
policemen
What was
From  the
Minister, [ could
was the particu

SHRI MAHAVIR TYAGI: These are
matters which are under enquiry and as the
House was informed, a Magistrate has been
deputed. The  difficulty  with  the
administration there is that all the officers do
not know the Ben. gali language. So, along
with the Magistrate, an officer who knows
Bengali has been sent there so that a thorough
enquiry may be made, and as soon as tlie
enquiry is complete, they will send the report
here, I might inform the House.

SHuri CHANDRA SHEKHAR  (Uttar
Pradesh): The hon. Minister has just stated
that the number of the refugees is only 300.
Our experience is that police is not posted for
a population of 300. So, the Minister would
have to give some reason, special reason, for
posting a police force for a population of 300.
In a village nrtiere the population is only 300,
generally police is not posted. So, there should
be some special occasion or special reason for
posting! a police force in this particular
refugee colony.
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SHRI MAHAVIR TYAGI: I do not think
that there is any reason or that any explanation
is called for for the presence of the policemen
inside the camp. The camp is not like a
barrack. It is a small colony spread over; there
are road, and passages in between. It is a
colony type of thing. They are not huddled
together in a small, little barrack and therefore

Firing by Police

SHRI CHANDRA SHEKHAR: Perhaps I
could not make my question clear. Tlie camp
is not like a barrack, the camp is just like a
village. Our experience is that in a small
village with a population of 300, generally
police is not posted, there is no police force in
a village of 300. The hon. Minister will have
to give some special reason. Is this colony in
the remotest corner or is there any special
danger to the security of these refugees? What
were the reasons for posting a police force
there in that particular locality where only 300
people are inhabited? That was my question.

DrR. MONO MOHAN DAS: I may inform
this hon. House that there are often
altercations and quarrels amongst the refugees
also. And sometimes the refugees go out of
their camp and create some disturbance in the
neighbouring villages. This has com, to our
notice. Moreover sometimes these refugees
take a very strong attitude when some
occasion comes for reducing their doles or
something like that. So, even for the
'functioning of the officers who are in charge
of the administration of the camp police is
necessary.

SHRI B. K. P. SINHA (Bihar): May I know
if this particular camp Is an enclosed camp,
enclosed by wall or wires or ig it an open
camp? Secondly, may I know whether this
pattern of posting a polk force inside a camp i
an all-India pattern or is peculiar to this camp?
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SHRI MAHAVIR TYAGTI: It is an all-India
pattern. Wherever these displaced persons are
established in any camp, for the purpose of
guarding the camp and for keeping peace
th*re. some policemen are posted on the gate
as well as outside.

Well, as regards barbed wire fencing, etc. I
am afraid I have not got complete information
with me Just now but this pattern of keeping
I>olice, a police station—a temporary police
station—is also there so that if there is any
complaint from any of the displaced persons
living in lhat camp—and if they want to lodge
my report, they might have the police station
nearby to lodge their own reports.

DRr. SHRiMATI PHULRENU GUHA (West
Bengal): I want to know whether there was a
police force there or a single policeman was
po:ted there?

THE DEPUTY CHAIRMAN: How many
policemen were posted there?

SHRIMAHAVIR TYAGI: It is not an armed
police force. It is like ordinary civil police and
som, of the people are deputed in to the camp.

SHr1 D. THENGARI (Uttar Pradesh); May
I know, Madarn, whether anybody from the
police force was suspended for firing? Who
ordered the firing and was he competent
enough to order the firing?

THE DEPUTY CHAIRMAN:
investigation is going on.

That

SHRI MAHAVIR TYAGI: As I have just
submitted, the matter is under investigation. If
the policeman is found at fault, not only sus-
pension but definitely something further migh
come. If it is proved action win be taken
Immedia ely action has been taken on the very
day. A magistrate has gone there. He i
making , thorough enquiry and as soon as thg
result of the enquiry is in the hand, of thg
authorities, they
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Excise and Customs
Amendment Bill, 1964
will take proper action either against the
police or the person concerned.
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SHri R. S. KHANDEKAR (Madhya
Pradesh): May 1 know, Madam,
whether the Magistrate is an execu
tive  magistrate or judiciary = magis
trate  because often the  experience
has been that an enquiry

by an executive magistrate is not a proper
enquiry? So I should like to know whether the
Central Government will advise the State
Government to appoint a judicial Magistrate
to enquire into this firing.

Dr. MONO MOHAN DAS: We are not

prepared to agree to the allegation that has
been made.

THE DEPUTY CHAIRMAN: He only
wants information. He is not making any
allegation.

SHRI MAHAVIR TYAGI: The only
information we have in our possession is as
already telephoned by the District Magistrate
that a Magistrate has been deputed and a
magisterial enquiry has been ordered. And
with him is going one officer who knows-
Bengali so that the enquiring Magistrate might
take down the statements of the displaced
persons there and look into their grievances.

SHrI R. S. KHANDEKAR: Is it an
Executive = Magistrate or a  Judicial
Magistrate?

THE DEPUTY CHAIRMAN: Mr.. Bhagat.

THE MINERAL OILS (ADDITIO-

NAL DUTIES OF EXCISE AND

CUSTOMS) AMENDMENT  BILL,
1964—contd.

SHRI B. R. BHAGAT: I had all but finished
my reply when the Hpuse desired that I should
give some information about the percentage of
the tax element in the price of petroleum
products. I have tried to go through it
hurriedly and worked out the percentage.
Although it may not be
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[Shri B. R. Bhagat]
exactly accurate, it iy to th, closest
approximation. For example in the
inferior kerosene which goes into the
consumption of the common people
more so in the villages, the excisg

duty works out to 39 per cent. In the

superior kerosene it works out to 50
per cent. I may add that there has
been  considerable  step-up in  the
duty in the last Budget because of
the reasons that the  Finance

Minister wanted, and rightiy, to conserve
foreign exchange and not allow the

consumption of kerosene to go up very high.
That is why there had been a large step-up in
the duty in the last Budget.

Then I come to the high speed diesel oil
that goes into trucks. It is 69 per cent. Motor
spirit is 64 per cent.

SHrRI DAHYABHAI V. PATEL: Have y**
taken sales tax into consideration?

SHRI B. R. BHAGAT: In Gujarat, [ am told
the sales tax is twelve paise per litre. That
again, by approximation, comes to about 3 per
cent, or a little more. So, that will make it up
to 67 per cent, or so.

In any case it is not twelve annas in the
rupee.

SHRI DAHYABHAI V. PATEL: What is
the difference, Mr. Minister?

SHRI B. R. BHAGAT: It i not twelve annas
in the rupee.

SHrR DAHYABHAI V. PATEL: If you
claim to be near approximation with all that
staff in the official corner, my approximation
from memory is very nearer to the correct
position.

SHrI B. R. BHAGAT: I am only trying to
make it as accurate as possible.

Madam, the last point that I want to say is
that this additional impost should not have
been there. Then, what was the alternative?
This was the result of the reduction that the
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Government were able to bring about in the
price of petroleum and petroleum products
after protracted negotiations with the
company. If we had not don, it, what would
have happened? Then the company would
have made the profits, and I think the hon.
Member would not have liked that.

SHRI DAHYABHAI V. PATEL: I am
asking for lowering the price I am not saying
that you take from th, company.

SHRI B. R. BHAGAT: The price has not
been increased and, as I said .

SHRT DAHYABHAI V. PATEL:

It is already high.

SHRI B. R. BHAGAT: As I said it related to
a large number of items in which the
difference was only fractional. In some cases
the reduction may be 2, 3, 4 or 5 paise which it
would hav, been difficult to pass on to the
consumer in each case. Therefore, it has to go
to the Consolidated Fund of India. And that, as
I said earlier in the day, goes there. Take the
motor spirit cess. Out of thig impost from the
motor spirit, a road cess fund for development
of roads in the States as well as at the Centre is
being created. It goes for the development of
transport and other things. It is not as if the
Government has not been able to bring about
this reduction and it has not been able to pass
it on to the consumer that a very great hardship
has been caused. Nothing of the kind. I am
very glad, Madam, that the House has given
full support to the measure. The two points
that the hon Members have raised I have tried
to meet and I am sure the House will be
convinced by it. With these words I move.

THE DEPUTY CHAIRMAN: The

question is:
"That the Bill further to amend the

Mineral Oils (Additional Duties of Excise
and Customs) Act, 1958,



3823 Provisional Collection of [ 15 DEC. 1964 | Taxes (Amdt.) Bill, 1964 3824

as passed by the Lok Sabha, be taken

into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall now
take up the clause by clause consideration of
the Bill.

Clauses 2 to 5 were added to the Bill

Clause 1, tfie Enacting Formula and the
Title were added to the Bill.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill be returned.”

The motion was adopted.

THE PROVISIONAL COLLECTION OF
TAXES (AMENDMENT) BILL- 1964

THE DEPUTY MINISTER IN THE
MINISTRY ofF FINANCE (SHRI RAMESHWAR
SAHU): Madam, I move:

"That the Bill further to amend the
Provisional Collection of Taxes Act, 1931,
as passed by the Lok Sabha, be taken into
considerat on."

Madarn, this is a simple measure and I will
not take much of the time of the House in
explaining the purpose of the Bill. As the hon.
Merrbers know, by virtue of a declaration
under the Provisional Collection of Taxes Act,
1931, any provision of a Bill purporting to
impose or increase any duty of Customs or
Central Excise can be brought into effect
immediately upon the introduction of the Bill
in Parliament. The imposition or increase in
the rates of duty in respect mof which such a
declaration is made comes into effect
immediately on the expiry of the day on which
the Bill is introduced and they continue to
remain in force for a period cf 60 days. In
case the Bill does not come

into operation as an enactment before the
expiry of that period the whole of the duty
collected by virtue of the declaration has to
be refunded.

A declaration under the Provisional
Collection of Taxes Act is almost invariably
inserted in every Finance Bill or any such Bill
which seeks to impose or increase any duty of
customs or excise. This becomes neeessary) as
the markets react immediately to any proposal
for the imposition or increase of any
commodity tax and the consumers have to pay
increased prices almost from the very time the
proposals are announced. The application of
the Provisional Collection of the Taxes Act to
some extent helps in mopping up the unearned
profit at least on the stock of goods which are
still with the manufacturers or in the ware-
houses or are about to be cleared from the
docks.

Of late, due to the large tax effort that have
had to be made, the Finance Bills have many
more clauses and sub-clauses than in earlier
years. It is but natural, therefore, that the h'on.
Members in the two Houses of Parliament
should desire to have more time for
consideration of the proposals. It is with this
object in view-that it is proposed to increase
the time timit from sixty days to seventy-§ve
days. I am. sure that the House will
unanimously support the measure.

The House will recolleot that in 1957
because of the General Election, consideration
of the annual Budget and the Finance Bill had
to be spread over two sessions of Parliament.
To meet that situation the Provisional
Collection of Taxes Act was temporarily
amended extending the period from 60 days to
120 days for that year only. The amendment
was operative up to the 31st December, 1957
only.

Madam, I mov, the Bill for consideration.

The question was proposed.
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SHRI SANKAR PRATAP SINGH
DEV (Orissa): Madam, I may not have
any hesitation in agreeing to the increase
of the period Irom 60 days to 90 days in
validating the change in taxes, direct or
indirect, by the Executive but I do so
with reservation.

I have repeatedly said that taxes have
been on the increase from year after year.
In 1957-58 the total revenue from taxes
was Rs. 695.7 crores. In 1963-64, within
a period of six years, it rose to Rs. 1,478.4
crores, more than 10O per cent, increase.
Do you not think it is staggering? In our
country where the per capita income is
the lowest and stands at Rs. 300, out of
this about 25 per cent, go to taxation.
Forty per cent, of our lowest income
group earn only five annas per day and
out of that about two annas goes to direct
and indirect taxation. Can we commit a
Worse crime than this, to tax a man by
two annas a day whose income is only
five annas a day? The newspaper report
says that in Delhi the other day, within
this week of cold wave, about nine people
died because they could "t clothe
themselves. This was the reported number
of deaths but what would be the actual
death roll? Nobody knows. Is that the
result of your seventeen years of
planning? I do appreciate the problem
which the Government are faced w'th in
mobilising internal resources.
Developmental planning has received
considerable attention in our country in
the last decade. The Government can
borrow money, increase taxes, etc for
financing the lopsided Plan. Tnat the Plan
is lopsided is obvious from the failure on
all fronts. We have hardly achieved any
target. Numerous people are d*"\ng of
hunger. While foodgrains impoi™ has
been progressively increased, still we
have failed to m”et the interna*
requirements. You car see the long queue
butside the fair price shops. People have
to wait for hours before they get their turn
and even at times when they get to their
turn, the shopkeeper says that the
stock

has exhausted. From the taxation figure
which I have quoted above, you will see
that the incidents of taxation on
commodities and services has shown an
increase of more than 10O per cent. There
cannot be two opinions that such an
increase specially on indirect taxes is not
conducive to the interest of equity as the
main burden of indirect tax is borne by
the common man. The Government can
come forward with numerous ex-
planations to defend their action of taxing
the poor people.

The Finance Minister himself will bear
me out that the tax proposal in the country
must be realistic and should not inflict
undue hardship in sections of the
community which are known to be weak.
A broai analysis of indirect taxation shows
that it has been particularly oppressive on
the less fortunate sections. Can there be a
worse thing than taking away two annas
out of five annas a day which a poor man
earns? Of course excise duties on items
like iron and steel, cement, motor spirit,
etc. direcily do not enter into the
consumption budget of the poor section.
However, the Government cannot deny
that induced effect of such taxation on
housing, wiH to a greater extent have its
effect . on the poor sections by directly in-
creasing the cost of construction as a result
of increase in the price of other materials
which are taxed and be a sympathetic
increase in the price of substitutable items.
These are some of the problems which the
Government should not lose sight of before
the Finance Bill is prepared and rates of
direct and indirect taxation are fixed from
time to time.

The aim of planning, if I have un-
derstood it correctly is to achieve the
various goals laid down in the Directive
Principles of our Constitution. This can
only be achieved if we concentrate all our
efforts in ameliorating the most weaker
sections of our society and that can only
happen by progres-
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sively decreasing their duties on con-] sumer
goods and other items which' are generally
consumed by our poor people. This can be
don, by taking away levy on agriculture a'
majority of our population depends on the
land. Anything which helps to reduce the
burden 'on the agriculturists is welcome. With
these words 1 conclude.

THE MINISTER ofF PLANNING (SHrI B. R.
BHAGAT): Madarn, if 1 bave understood the
hon. Member aright, I think he did not object
to the extension of time of the provisional
collecting from 60 to 75 days. So I am very
happy to learn that he agrees with this Bill. But
what he has said was probably his concern
about the increase in the resources by way of
taxation successively every year and also by
the incidence of various duties on the various
classes of peoole. That is what he meant to
say. I think that particular matter the House i
liberty to take up at any moment in the Budget
discussions. So far as increase in internal
resources is concerned, that is one of the
dictates of this House. This House having
accepted the Third Plan, has also accepted the
policy of raising internal resources. So we. in
the Government, take it as more or less a
commitment or a duty towards the House to
raise the resources so that the Plan targets are
fulfilled and instead of expressing satisfaction
that the Government has done its duty in
raising the resources to the maximum extent,
anxiety should mot be expressed. Secondly,
about the incidence on various classes of tha
various types of duties, that is very carefully
gone into while formulating the Budget. The
main policy is. whether the direct tax impost or
indirect tax impost, the imposts should be le-
vied in a manner so as not to hinder the
production and they should not affect the
common people generally they should try to
mop up unproductive wealth and encourage
productive investments and give relief to the
smaller people, the middle-income group, etc.
All these devices ~ which
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have been devised from year to year have
been implemented in our tax policy, but
certainly any tax when imposed, will hurt but
so long as the burden is distributed very
equitably, so long as the Fund is going
towards tbe development of the country
which is to increase the real, income of the
people, I think it will go to help the cemmon
man about whom the hon. Member who
spoke is worried. With these words, I move.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill further to amend the
Provisional Collection of Taxes Act, 1931,
as passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall now
take up the clause by clause consideration of
the Bill.

Clause 2 was added to the Bill. Clause 1, the
Enacting Formula and the Title were added to
the Bill.

SHRI B. R. BHAGAT:
"That the Bill b, passed."

The question was put and the motion was

I move:

adopted.

(I) RESOLUTION RE. THE ESSENTIAL
COMMODITIES (AMENDMENT)
ORDINANCE, 1964 AND (I1) THE

ESSENTIAL COMMODITIES
(AMENDMENT i BILL 1964.

St o ato FrwRAY (ITT F2AW) ¢
wgmar, ¥ famfafay dwer aufrar
FEAT B

“mz owar ¥ TAEEY, q8%Y WY
meanfy T wemfE  weavaE
Fwr  (Hwraw)  semEw, ey
(qeeY H1 wewEw #eqr i) &
Tt et 2 1

WETEAT, Y TAFE &1 Hea1q FIHFIT
F uw wear3w wrdr fr | 9w weARe
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® FHA ¥ F7 A & fAw owaw oF
fadard: & AT AT AT T F
qw a7 wa weT A1 dE qs AT
 wE FEA AT A1, A1 v FATIT HY
gerAn AT w@ fE A |
THT HEET wET R 47 A9 F A
99 et 7, v FAvae & waEw aT
F F A7 W7 9% AGVAT F TAT AS
d3F € A AT, TH AAEA & AATT
fdaa rn & fasrs wriaEr & af 7
SEl AF AW AT 2, UF A geEl &
BT F7 T WOATAN F 04 FTHATEY
JET AT UL FA IA OF AT HIHA]
1, "7 wfawTy AT AT & T 8,
FA® gera afed q@1 faar @ awan
a1 7 341 a7 ¥&41 41 5 a8 # d5F
oreed g 7 94 A TET weEr
eI S FIAT ¢ FAT 5 49 fan
¥ #r aar-frafa aga (s aw o1 ?
FT Y ATET.H®T F1F 097 fqud §EE
dz1 g1 o g1, fAw w1 oHEET 9 A
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The question was proposed,

Tar, MINISTER or FOOD anp
AGRICULTURE. (Serr C!. SuBraMA-
nian): Madam, 1 beg to move:

“That the Bill further to amend
the Essential Commodities Act, 1955,
and the Criminal Law Amendment
Act, 1952, as passed by (he Lok
Sabha; be taken into consideration ™

-
- ———
-~ -

Madam, at this stage 1 do not peb- .

pose to make any elaborate spe ch.

‘The hon. Member who moved the

Resolution put forward his peints of
view with regard to this Ordinance
and also with regard to this Bill, I
am sure there would be many hon.
Members who would be putting for-
ward many other points of view also
with  regard {o these. Therefore, I
would reserve my reply to the end
ol the diseussion over the Resolution
and also over the Motion for consi-
deration of the Bill but even at the
outset I would like to say only this
particularly with regard to why an
Ordinance was issued on the 5th of

November while Parliament was to

meet on the 16th of November Ma-
dam, the point for consideration is
this: Onece a Bill of thig sort is
moved and then passed, it requires

b

\
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some time lor implementing the provisions of]
the Bill, for making the machinery ready.
Therefore whenever a Bill might be passed/ if]
action is to be taken subsequent to that then it
takes a few weeks befor; the machinery
could be got ready, before proper action could|
be taken on the basis of the law. Therefore,
if this Bill had come forward in the usual
course and had been passed, as it is being
passed now, then from that time it would take]
another month to get the machinery ready,
but it was necessary, in the interests of]
dealing with the situation, that the State Gov-
ernments should be enabled to take the
various steps neeessary for the purpose of|
dealing with a case in a summary way. This is
one aspect. When you provide for a measure]
of this sort, it is not merely for the purpose of]
using it immediately but it :s also for the]

purpose of making it at as a deterrent.  For this|
reason also you enact certain penal]
provisions  and therefore simply because]

you arm yourselves and you do not use that]
arm; it does not mean that the arms are not|
necessary. It might be that because of the very|
fact of the presence of the arm in the hands: of]
a particular person  certain  instances might]
take place. Therefore, this appreciation of the|
overall situation is what has got to be taken into
account not the number of cases which have
been launched in finding out whether we could
or could not have waited for a four days more
before issuing this Ordinance. It is the]
urgency af the problem and the situation|
prevailing in the country that had to be taken|
into consideration in issuing this Ordinance and|
also the creation of an atmosphere in the
country in which antisocial elements will have
to be put down with a firm hand. For the pur-
pose of creating that atmosphere it was|
absolutely necessary. Apart from this,  with|
regard to the provisions which are contained
in the Bill which has got to be passed here, |
would . only like to say  that we are only|
snaking procedural * changes with regard
to the trial of cases. Summary trial is nothing
new to criminal juris- I

Essential Commodities 3840
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prudence in our country. As a matter of fact
the Criminal Procedure Code provides
summary trial but it has been provided for
petty cases. Now we are providing this
summary, trial for the purpose of disposal of
cases in a summary way, as quickly as pos-
sible taking into account the necessity to deal
with these offences in a quick way. It is from
thst- point of view that this amendment is
being made.

Another aspect which I would like to place
before the House is, I- thought the hon.
Member was making a point that a minimum
punishment was being provided for in this
Bill. There is no such thing which is being
provided for. Whatever the punishment, it is
already provided for in the Essential
Commodities Act and the Criminal Law
Amendment Act. What is prescribed in this
Bill is-that after a summary trial punishment
up to a certain extent alone could be given. If
a Magistrate has to pass a sentence of
punishment beyond that then the summary
trial procedure should not have been followed
in that case. It is only from that point of view
that one year's punishment is being indicated
here. If in any particular case a punishment
for more than one year has to be given then
the summary trial cannot be followed. It is
only in that connection that the expression
'not exceeding one year' is made use of here.

And with rgard to the appeal provisions, it
is also a well known fact that if a certain
minimum sentence is passed no appeal is
provided. This does not mean that any
injustice would be dare to the accused.
Simply because there is no appeal, it does not
mean that there are no provisions af law under
which a convicted person can get redress.
There are revision provisions under which
any rase can be taken to the High Court if
there is any illegal irregularity or patent
injustice done. In such cases the High Court
has got always the power to interfere.
Therefore taking into account the  situation
in the
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country only to deal with the situation in an
effective manner, in a firm manner and in a
quick manner these provisions are being made
and therefore as I could see, I do not see any
possible objection could be taken to this Bill.
To feel because there is summary trial
innocent persons also-would get convicted, [
am afraid, is an unnecessary fear. Simply
because it is a summary trial proof of guilt is
not being dispensed with; the Evidence Act is
not being abrogated. That an accused is
presumed to be innocent till he is proved
guilty is not being abrogated; that the benefit
of doubt goes to the accused is not being
abrogated. Only the procedure is being made
more brief and to that extent I am sure our
judiciary also mwill be careful to see that
innocent persons are not punished simply be-
cause of these summary trials and 1 have no
doubt that this House will have full faith in the
judiciary. After all these powers are not being
conferred upon the executive; if that were so
then hon. Members may complain that the
executive ma, misuse this power. Whatever
power is being conferred for tha purpose of
summary trials is being conferred on the judi-
ciary in which we all have more or less
confidence. By and large we have confidence
in the judiciary and therefore unless we think
that the judiciary is likely to misbehave in
using this power, I do not think any argument
can be brought forward that these powers
which are being conferred under this Bill -are
likely to be misused. These are not powers
which are being conferred on the executive; I
want to repeat it. These are all powers which
are being conferred on the judiciary for the
purpose of mdisposal of the cases in a
particular manner following the procedures
which have already been laid down. We are
not laying down any new procedure unknown
to criminal jurisprudence in our country.
Therefore I move that the Bill may be taken
into consideration. If hon. Members make any
points, I shall try to reply to them at the time
of my reply.

(Amendment) Bill, 1964
The question was mproposed.

THE DEPUTY CHAIRMAN: The
Resolution and the Motion, both are before
the House.

PANDIT S. S. N. TANKHA (Uttar Pradesh):
I want to seek a clarification on one point.
The hon. Minister told us that by keeping
three months as the maximum punishment
under the Bill .

SHRI C. SUBRAMANIAM: One year.

PANDIT S. S. N. TANKHA: . . . it is not his
intention that the court's powers should be
limited to that punishment. On the other hand
he says that if the court wishes to give a
higher punishment, then it would be open to it
not to proceed in a summary trial but treat it
as a warrant case. But what I have not been
able to understand is how the court will
determine this point at the initial stage when
the prosecution starts the case. It is only from
the facts of the case as may be brought out
during the progress of the trial, that is, at a
later stage only that he can determine whether
he should give three months imprisonment or
a higher term. At the initial stage the prose-
cution too can not ask the court not to proceed
in summary trial but to treat the case as a '
warrant case because the court is not bound to
decide at the initial stage and say 'l am going
to give a higher punishment and therefore this
will be a warrant case'. Therefore I have not
been able to follow how the court will
determine the procedural point *and at what
stage it will do it.

THE DEPUTY CHAIRMAN: You are
answering it now or later?

SHrRI C. SUBRAMANIAM: If the hon.
Member wants 1 can answer immediately.
Madam, the point tor consideration is this.
When a charge
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sheet fc laid, then the offences commit ted
and whatever the prosecution case is, all
that is put in the charge sheet. From that
the magistrate will have to come to a
conclusion whethe:” it is a serious case in
which if all the facts are proved it is likely
th.it the accused would merit a higher
sentence or a sentence within one year
would be adequate. Therefore at that time
he has to take a view with regard to the
allegations made by the prosecution that if
all the allegations are proved whether a
sentence within one year would be all
right or it should be more. So it is a matter
of judgment which the magistrate or the
judge will have to exercise a: that time
and then proceed with the case. I do not
think there will be any further disclosures
during the trial which will aggravate the
ofnence; al. the aggravating circumstances
would have been stated already in the
charge sheet.

SHM R. S. KHANDEKAR (Madhya
Pradesh): Madam Deputy Chai-man, this
Bill seeks to replace the Ordinance which
was promulgated on the 5th November
1964. 1 take strong exception to the
promulgation of the Ordinance when
Parliament was being convened only a
week o: ten days later. I am therefore
entirely in agreement with my hon.
friend, Mr. Vajpayee, who spoke in
favour cf the Resolution.

[THE VICE-CHAIRMAN (SHRIM. P.
BHARGAVA) in the Chair]

Sir, the situation had not developed all of
a sudden; it was developing 1'or a long
time and warnings were given to éhe
Government now and then by various
parties that the situation was not going to
be very favourable and therefore the
Government ought to take some positive
steps but the Government remained
complacent. If the Government had
forethought they could have brought a
suitable legislation in the last session of
Parlia-
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ment. The hon. Minister said that it
would have taken some time to pre
pare the machinery and that was why
the Ordinance had to be issued. But
these arguments to my mind are not
convincing. When the British used to
rule over this country they often used
to rule with Ordinances and we used
to very vehemently criticise the ordi
nance-making power of the then Gov
ernment. Now this Government also
after proclaiming that we are a demo
cratic people, that we have enshrined
this principle in our Constitution,
have assumed these extraordinary
powers to themselves when there was
only a few days for Parliament to be
convened. This is really misuse of
power according to my humble opi
nion. It was not neeessary to promul
gate such an Ordinance. This step is
most undemocratic and unconstitution
al. This also sets a very bad prec
edent for the Governments to come
afterwards. In fact we had expected
a model behaviour from this Govern
ment which has ruled this country all
these years but unfortunately we are
seeing that this Government is setting
up bad precedents for the Governments
to follow. I wish now this should be
the last occasion when such Ordinance-
making power is used for the benefit
of the Government. v

Now, according to the Bill there ar«
only two sections which require some
amendment in certain Acts. Proposed
section 12A seeks to give powers to try
cases summarily. Now, I am opposed to
it. I know that there is a procedure for
summary trials in our Criminal Procedure
Code and this is not a new procedure as
the hon. Minister has just pointed out. But
summary trials, according to me, deprive
the accused of a fundamental right. I
know the Evidence Act and the other Acts
do not deprive the benefit of these Acts to
the accused and the courts have to follow
them. But as far as I know, summary
trials do not record the full evidence ol
the witnesses. Only a summary of the
evidence is recorded in the statement.
You must have read in the
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newspapers that in Delhi courts evidence was
not recorded and even the judgments were not
recorded and the accused persons were
sentenced to various terms of imprisonment. It
was a shocking disclosure to us and also to the
authorities who inspected the courts recently.
This was reported in tlie newspapers. When
those convicted applied for copies, the, did
not give even copies for months together.
How can they appeal to higher courts in the
absence of written judgments? So, summary
trial is a very dangerous precedent.

We have proclaimed that in order to
strengthen democracy we must have rule of
law, in this country and rule of law means that
we must be governed according to the
prescribed procedure of giving full benefit of
all the facilities to the accused. In a summary
trial the accused is deprived of so many
facilties which are given under ordinary law.
That does ,n.Qt mean that I am supporting,the
cause of the profiteer or the blackmarketeer.
He should be punished no doubt. The
complaint is that in spite of various stringent
measures, in spite of sweeping powers with
the Government, the. Government is not able
to bring to book the offenders regarding food
and other essential commodities.

The hon. Minister has said that the accused
has got the opportunity to approach the High
Court, but may I submit that when there is no
specific provision even in the law, the High
Court i reluctant to interfere in such matters?
At the most the accused can go to a High
Court in regard to revisionary matters, but
revision is allowed only on legal matters, if
there is an infringement of law. On tacts the
High Court will not interfere in any case.

Then, summary trial is provided for all thg
offences. The only difference is this. If thg
sentence is less than a month or a fine no
exceeding j
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Rs. 2,000, then there is no appeal. But if the
sentence is more than a month and a fine
exceeding Rs. 2,000, then appeal is provided.
Now, as 1 said, in summary trial no evidence
is-recorded. Only a summary is recorded. I
have doubts whether opportunity to cross-
examine the witness will also be afforded to
the accused in summary trials. Only the gist of
the statement of the witness is given on a paper
and the accussd is convicted or discharged on
that evidence. Now, when an appeal is
provided, if this meagre statement or meagre
evidence goes to a higher court, the higher
court will not be able to find out the real crux
of the matter because there will not be a
detailed statement of the accused nor there will
be any cross-examination report fully, nor
there will be any statement of the accused and
all that. So, it would be very difficult for the
higher courts in summary trials—even when
the provision for appeal is there—to find out
the real issue and come to a conclusion
whether the accused is innocent or not. So, I
would like the Minister to explain whether in
regard to summary trials directions will be
issued to note all the evidence which is fur-
nished in the trial. I quite understand that in
these days there is a long delay in judicial
cases. Even in criminal matters where
instructions are there that the trial should be
speedy, we find that criminal cases are pending
for a long time in various courts. Justice
delayed is justice denied and such important
cases should not be lingering on in courts for a
long time. I quite understand the necessity of
providing for quicker trials, but I .submit that
in haste for quicker trials, to get speedy justice,
we should not overlook the Fundamental
Rights, the fundamental privileges and the
fundamental points of law. All the facilities
which are given to an ordinary accused in our
legal jurisprudence should not be denied to the
accused.

Then, in. summary trials, as has been

pointed out, there is a possibility
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of an innocent person being involved in such
cases, because there will not be any elaborate
evidence.. The Government has armed itself
with  such sweeping powers and the
experience of the Government is not a very
happy one. As has been pointed out many
times, politics play a very important part even
in the administration of justice as well as in
the functioning of the executive. In order to
have some vindictiveness or some personal
grudge, if the executive, is armed with such
sweeping powers by such legislation, which
jyves . wide powers and sweeping powers ;0
the executive, there is a danger ol their being
misused. . Though the Government may give
assurances on ths floor of the House, the
experience is a very sad one in tMs matter.
Many a time very innocent persons an; in-
volved. Many a time only on grounds of,
personal jealousies or personal matters, many
innocent person:! are involved, in such cases.
So, I would like that strict care should be
taken so that innocent persons should not be
harassed in the name of speedy justice, in the
name of bringing to book various profiteers
and blackmarketeers.

Now, proposed section 8A is almost similar
and, therefore, I would not say much on that.

Lastly, I would say only this. Although the
Government may take such sweeping powers
with them, such wide powers with them, they
have net been able to curb inflation ih this
country. As has been pointed out on so many
occasions, the Government are not without
any powers. They nave got immense powers.
The hon. Minister said that this Ordinance or
this Bill would be a sort of deterrent. But I
would ask. Have they not enough legislation
with them? Have they not the Defence of
India Rules? Have they not so many laws
which they could employ against these
defaulters? But for the last so many days we
have not been sble to find that the prices have
come -iown or the inflation is checked or the
food articles are easily
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available. So what is the use of having such a
deterrent? My complaint is that, those who
indulge Ir. such i.anti-social activities, all
those who are blackmarketeers or profiteers,
they fully know the real strength of the
Government. They know that these are only
paper tigers, if J am not using a bad
expression, hey know that the Government
cannot do anything because, rlthough they
have got such wide powers with them, they
have not been abl5"to do’ anything. They have
not been able to implicate any snch man who
is breaking the laws every now and then. So,
what is the use of adding one more weapon in
the. armoury of Govern-: ment thinking that it
may cause a deterrent-tp the blackmarketeers?
In fact I would like to ask this. After the
promulgation of this Ordinance how many
cases have been  challaned under this
Ordinance so faf in the whole of India? How
many blackmarketeers have been sentenced?
How many profiteers have been dragged into
the court? If I am not wrong, Government are
taking a long tim*'-to produce statistics from
all the States, or if at all they produca,it will
be a very miner one. Only recently I had asked
a quesion about the use of the Defence of
India Rules against the profiteers and black-
marketeers and against the persons who were
implicated for political offences. The
Government cculd not give that answer. I am
quit© sure that more political persons were
arrested under the Defence of India Rules than
persons who were arrested under the Acts
relating *me black-marketing of food articles.
My submission- is that without resorting to
this Ordinance the Government could have
waited for some more time. H it was so
urgent, they could have brought such a
legislation in the last session of Parliament
and there wat no necessity of adopting this
extraordinary, undemocratic method.

I have already submitted about tbe
precautions to be taken at the t“me of the
summary tria s. With these observations I
conclude.
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SHrRT AKBAR ALI KHAN (Andhra
Pradesh): Mr. Viee-Chairmai, I heard with
attention the two learned speeches from
the side opposite of the hon. Member, Shri
Vajpayee, and the hon. Member, Shri
Kl:andekar. The point before the House
relates entirely to procedure, and the Bill
proposes not only to have summary trial -
but in certain cases the Bill also pro. poses
that the right of appeal will also not be
exercised. As one connected With the
legal profession for some time my first
reaction to this Bill is naturally against it,
and I wou I i very much like in the normal
circumstance that a person should have
full opportunity and should have all these
taci-lities which, the Criminal Procedure
Code prescribes for a full trial. I Would
very much lik, that the judgment should
have at least an appeal ao that the person
concerned may **ave a  further
opportunity to vindicate himself by
explaining his position to the appellate
ourt. Normally Sir, that is perfectly
correct, but when I see the situation
prevailing in my country, when 1 see the
scarcity ot tood, when I see that the food
available is also at a cost or at a price
Which is not within the means and the
power of tha common (nan when I see that
the aistribution and the availability are in a
very very hopeless position, when these
are the conditions and when the country ia
passing through difficult times, obviously
the question comes as to what should be
done.

Sir, I entirely agree that there should be
more production on all accounts, anj. if
you look into the history of this
enactment, the Essential Commodities
Act, through the years— 1#46, 1955,
1961 and 1964—you will mee that during
the war and after the wa* also when the
demand was more and. the commodities
available were less, the Government had
to come forward with a Bill so that the
commodities  available  should be
distributed properly, and it should not be
the case that only tho.”e who can afford,
who can exercise power, should get
the
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commodity and the common man should
be deprived of it. That was the genesis,
that was the basis of the Essential
Commodities Act that in. difficult
circumstances when there is a shortage of
commodity, it should be properly
distributed, it should be equitably
distributed and fair play should be given
to all people concerned. Now I see that if
one goes to-the market and is prepared to
give any price, he can get any amount of
wheat, any amount of rice, and in the
ordinary course of things to the ordinary
people, to the common man, it is not
available. Naturally, although according to
our ancient culture we are used to
tolerating things to a great extent, still the
present situation has made people to
demand that those who blackmarket, those
who indulge in profiteering, should be
flogged. The demand was that they should
be hung, the demand was that they should
be shot. That was the tempo of the country
that had been created. That being the
tempo and those being the difficulties that
our common men were feeling, I should
say that our Food Minister as well as our
Prime Minister with folded hands and
bended knees made an appeal to all
concerned. They appealed to the traders
and to all concerned to see that things
were available to the common man. But
all these appeals, all these requests, failed.
Our condition, our culture, our
temperament, does not permit even at this
stage that we should prescribe flogging or
hanging or shooting at a public place. The
utmost that they can do is to curtail the
procedure so that the matter may be dealt
with expeditiously. It is the only object of
thig Bill, and the thing should not prolong
in such a way that the people may feel
well, we can carr, on with this matter and
see that the case goes on for a couple of
yeai-s. When I saw the Resolution of the
hon. Shri Vajpayee, I thought that T must
be prepared, and ™y party should be pre-
pared, for a scathing condemnation of the
Bill and the circumstances therefor. But I
was happily surprised: when I heard that
Vajpayeeji, if [ may
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say so, gave his fullest support to the Bill that
is before the House. Of course, he expressed
his misgivings; sitting on the opposite side, he
has to say something. He mixed politics He
said that political advantage might be taken
although h, knows very well that in these
matters we are very careful . . .

SHRI A. B. VAJIPAYEE: No, no Not at alL

SHRI AKBAR ALI KHAN: Although he
has supported the Bill, he is not sure how far
the Government will go. In ihis, you and I
share the anxiety of the public.

THE VTCE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Akbar Ali Khan, he said,
even if m, Resolution is accepted, nothing
will be lost because the Bill can be proceeded
with. He has not supported the Bill.

SHRI AKBAR ALI KHAN: What I am
saying is that the Resolution condemning the
Ordinance obviously condemns the Bill also,
and as he has said .

SHRI A. B. VAJPAYEE: Not necessarily.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He does not support in that way.

SHRI AKBAR ALI KHAN: If he supports
it, it is still, more welcome. On the question of
the Ordinance, if he limits himself as to why
the Ordinance was> brought in or was
promulgated, the Minister has answered him
there also. I would appeal to him. I mean, this
is not a matter where not a single day should
be wasted.

SHRI A. B. VAJPAYEE: You wasted so
many days. Why was this Bill not brought
forward during the last session of Parliament?
Why was this Ordinance promulgated on the
5th November?

SHRI AKBAR ALI KHAN: Even if I
concede that to my hon. friend, wiH he also
appreciate . . .
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SuBr A. B. VAJPAYEE: Thank you.

SHRI AKBAR ALI KHAN: When I felt it
necessary, should 1 wait further more? It is
possible that it might not have struck us, we
might not have thought it to be necessary
when we were in the session. . ,

SHRI A. B. VAJPAYEE: You could have
waited for 11 days.

SHRI AKBAR ALI KHAN: I say, in this
matter of food, the urgency of even a single
day counts very much. I am sure that my hon.
friend will not say that the public has suffered
because it was an Ordinance. I mean, it was
for public good, it was in the interests of the
public, and the Bill has been brought forward
as soon as the session has started.

SHRI A. B. VAJPAYEE: In how many
cases have there been summary trials? The
hon. Minister could not given even figures.
He does not have them.

SHRT AKBAR ALI KHAN: My hon. friend
will appreciate that the very fact that the
Ordinance was brought in must have
controlled the people from committing these
things. It is always the case. When a law is
brought in, that itself acts as a deterrent
(Interruptions) and 1 am sure that my hon.
friends will appreciate that the necessity and
the urgency and the delicacy of the situation
was such that if the Government had made
even a day's delay you would have taken the
Government to task.

Suri  CHANDRA SHEKHAR  (Uttar
Pradesh): Is he right in making the
claim that it has proved to be a deter
rent? Is he right in making this claim
in the House?

s

SHRI AKBAR ALI KHAN: I am speaking
out my views on that, and I think the Minister
might have many-reasons.
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SHrRI CHANDRA SHEKHAR: Can you
claim that this Ordinance has proved to be a
deterrent from i the Sth November to the 16th
November? As a responsible leader of the
Coar gress Party for whom we have every
regard, can you claim that this Ordinance has
proved to be a deterrent from the S5th
November to the 18th November?

SHRI A. B. VAJIPAYEE: And that there has
been no blackmarketeering and hoarding?

THE VICE-CHAIRMAN (SHri M. P.
BHARGAVA) : You cannot ask him that
question directly.

SHRI AKBAR ALI KHAN: I ,m in
possession of the Chair.

THE VICE-CHAIRMAN:  House.

SHRI AKBAR AU KHAN. I was addressing
the Chair and the Chairwas addressing the
hon. Member. I do feel the urgency and
importance of the matter. When once you
come to the conclusion that things are pro-
ceeding slowly, that summary trial should be
there and that this matter should not be
delayed, and if you approve the substance of
the Bill, then I think the objection regarding
the Ordinance atleast loses the force of it.
Technically you are right because we have the
background—I do not say you, we have the
background —that the Britishers used to pass
Ordinances, and naturally, ous--reaction was
very strong, but they were for a definite
purpose. These Ordinances are for the benefit
of the public, for the good of the country, for
improving the condition, the situation, that has
become already difficult. So, I would appeal
to my friends: You appreciate the motive and
the objective with which this Ordinance was
promulgated and the Bill has been presented
before the House. So, having that in mind, I
think the steps that we have taken in view of
the difficulties that we are facing in the matter
of foodgrains are very, very
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modest. We could have taken even stricter
measures. But as I told you, Sir, suppose
somebody is hanged today, I am sure, not only
friends from this side but friends from the'
either side also, will resent it because we do
not want such strict measures and such strict
punishments that are given in dictatorial or
totalitarian countries. So, as I mentioned, I
was very happy with the substance of hisi.
speech, though he was not supporting the
measure that is before the House.

Now, coming to my hon. friend, Shri
Khandekar, he went on in the same way as a
legal mind normally goes—well, this
procedure, well, this summary; ..well this
appeal.** 1 concede that. Well, I mean, the
first reaction on me was absolutely against it.
But when I see the condition of the country, I
think that those things should not deter us
from supporting the Bill. But we should make
the country feel that in the matter of food, in
the matter of hoarding, in the matter of black-
marketeering, , to the matter of profiteering,
this Parliament will not tolerate anything and,
if necessary, will pass severe measures so that
the situation-in the country is fully under
control. (Interruptions). And you wiH also
appreciate—probably you must have noticed
it—that we have applied the same thing or tbe
Government officers who commit offences in
the same way. For that also we have provided
for summary trial. I mean, we feel those
difficulties. After all, whether they are
officials.or traders or cultivators, they are the
kith and kin of you and me. They are part and
parcel of my blood, of my life, of my country,
and in that situation whatever I -do L.do with
great pain, when there is no alternative. So I
do hope that this amendment will make it ab-
undantly clear to all concerned that Parliament
is very serious about the food' situation today.
Sir, I am glad that this Session will be
remembered. We had the Anti-
Corruption Bill
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mwherein we have made it absolutely *definite
and clear to the people that no corruption at
any stage, incl ading the Ministers, can be
tolerated. We have made it clear that so far as
this Essential Commodities (Amendment) Act
is concerned, we would modify the procedure
and see that the matter is dealt with strictly.
Very soon we will be having another measure
regarding adulteration of foodstuffs. 'So all
these things put together, and with the help
and co-operation of all of you, specially our
friends on thf Opposition side, I a,, sure this
difficult task we will be able to grapple with
and see that the food situation is brought under
control and really tbe present difficulties that
are experienced by our people will be very]
soon obviated. With these observations, Sir,. I
support the measure.

SHRI S. S MARISWAMY (Madras): Sir,
after the eloquent speech oi Mr. Vajpayee—
even though I could not understand verbatim
what he sail for he spoke in such a fluent
Hindi. . .

THE VICE-CHAIRMAN: (SHBI M. P.
BHARGAVA): You could have wused the
instrument.

SHRI S. S. MARISWAMY: Whiit I could
understand from the apparatus that you have
provided for translation, I did understand a
gist of his speech. And after the speech oi Mr.
Akbar Ali Khan, I rise to speak disagreeing
completely with what Mr. Akbar Ali Khan
said so far.

Sir, the Bill reminds me of a »imi-lar
measure that was introduced in Soviet Russia
immediately after the downfall of the Czar
regime by Lenin in which he brought a new
phrase, "summary trial* for the first time in
the political history. And we know what
happened after the introduction of that Bill.
Even though he was following a 'policy Which
he termed it as "New Economic Policy" which
gave some room for free trade, eventually his
assurance got whittled down and the free trade
was tc tally
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abolished. Then a totalitarian regime came into
being in Soviet Russia. In the ' same manner
our Government has brought this Bill with the
provision of summary trial, and I am squite
sure that this Congress Government by
bringing this Bill has proved again and again
that it is on the threshold of a Communist
regime in India. The Bill when passed into an
Act and put into operation will be an
instrument for political victimization. This bill
will be used as a political weapon by the ruling
party indiscriminately specially after the
elections. Sir, I come from a State where this
sort of Central power taken with the obvious
innocent intentions has been used to victimise
the opponents. In the same manner this Bill
will also one day be used as a political weapon
against the enemies of the ruling party.

Sir, I heard, with a feeling of little
amusement from the hon. Food Minister, Mr.
Subramanian”®, the unique definition that he
gave about the ordinance. He said the
ordinance was brought with a view to
preparing the necessary machinery for the
incoming Bill. He also said that this measure
was brought for producing deterrent effect.
The speakers before me questioned the
Minister as to how it would act as a deterrent
because from the statistics that I have col-
lected. I understand that after the passing of
the Ordinance there were three instances
wherein six small traders holding four quintals
of this or that grain have been so far hauled up
in Madhya Pradesh. The Ordinace is in
operation for the last three weeks and they
have so far hauled up only six small dealers in
Madhya Pradesh. Beyond this there have been
no prosecutions under this ordinance and it
appears to me that they have upturned the
Himalayas to catch a mouse. When the
Britishers were here they brought forward a
number of ordinances, but later on when they
came before the Parliament for legalising
them, they never said that the ordinances were
brought
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[Shri S. S. Mariswamy.] with a view to
preparing the machinery. An ordinance is
brought in emergency, to avert a crisis and
chaos but not in this flambuoyant manner. The
hon. Minister suggested that this Bill will be
strengthening the hands of the judiciary. Sir, [
do not say that our judiciary is bad. Our
Judges do not lag behind anyone. But we
cannot say that all the members of the
judiciary are above board. We know instances
of bad people getting into the judiciary and
behaving wrongly. There are instances where
the Judges have given false age with a view to
continuing in office. The hon. Minister knows
this because both he and I come from the same
State.

SHRI T. V. ANANDAN (Madras): Is the
hon. Member aware that in his own State the
food situation has eased and there are no more
long queues standing for hours together?

SHrI S. S. MARISWAMY: May 1 remined
the hon. Member that this is not because of
this wonderful ordinance? The queues stopped
there long before this ordinance was brought
in.

SHRI T. V. ANANDAN: There is no
opportunity now for the Opposition parties to
create propaganda among the public.

SHRI S. S. MARISWAMY: Sir, I do not
answer. The judiciary is not totally above
board but, as I just said, there are some bad
eggs. But the fact remains that the judiciary
what we had during the British days is no
more. There are certain people—I do not say
all—who have fallen from the esteem.

THE VICE-CHAIRMAN; (SHRI M. P.
BHARGAVA) : Mr. Mariswamy, you cannot
generally criticise the judiciary like that.

SHRI S. S. MARISWAMY: But there are
certain cases. The hon. Minister said that the
Central Government is
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strengthening the hands of the judiciary and
also he said Sir, summary trial is not a new
thing. We know that some petty cases have
been tried and we also know how they have
been tried. The people who are caught up are
taken to the Magistrate. The lawyers who
appear for them tell them that if they admit
their guilt levelled against them, they would
be fined lesser. Sometimes innocent people
are also made to stand in the dock and say. "I
admit". And they are fined Rs. 5. But if he
refused to admit or tried to deny the charge he
was fined Rs. 3P That is the fashion of the
summary trial that goes on. I do not know
whether the hon. Minister wants to apply the
same sort of summary trials for merchants
also.

SHRI P. N. SAPRU (Uttar Pradesh): In
England in almost 50 per cent, of the cases the
accused plead guilty. They do not come
forward with false defence. And if this sort of
thing is being done here this is simply a credit
to the administration.

SHRI S. S. MARISWAMY: Fifty per cent.
But what about the rest of the cases? Shri
Vajpayee said that we have the D.I.R. and also
we have the Essential Commodities Act of
1955. With all that we are unable to put an
end to the rise in prices. I wonder whether this
Bill is going to solve the problem. The root
cause for the rise in prices or of scarcity of
foodgrains is that system of our planning. We
have inflation on the one hand and we have
disincentives on the other as far as agricultural
production is concerned and you expect plenty
of grains to be available without making any
efforts towards that end. I am quite sure that
this Bill, if it is passed, will make this day the
blackest day in the history of our Indian
Parliament

DRr. SHRIMATI PHULRENU GUHA (West
Bengal): Sir, 1 welcome th* Essential
Commodities (Amendment)
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Bill 1964. 1 wish the Goverrjnent brought
this Bill long ago. We find that it is very
difficult for the common people these
days to get foodstuffs. People have to
stand for hours in queues to get the
foodstuffs. If it is only a question of
standing in a queue people may not mind
so much but even after standing '.here for
hours it often happens that puople do not
get the foodstuffs. Even when food is
available, it is often beyond the means of
the common people. Even when
foodstuffs and medi:ines are available,
they are again often adulterated. A section
of traders have behaved most miserably.
In fact some businessmen have organised
Blackmarketing in foodstuffs and some of
these people are doing better, far better
than those whe are doing honest business.
Some of the traders are anti-social. In fact
these anti-social traders have made the
life of the common man most miserable
to-day. The Government tried the method
of appeasement with these traders, anti-
social personnel and exploiters. If I can
blame the Government, it is for the way
that they have so far followed. They have
followed a policy of appeasement with
these anti-social trading commimity far
too long. They appealed to the exploiters
again and again to beiave properly and
the exploiters and antisocial elements
never behaved properly. But this Bill
indicates that the Government are
discarding the policy of a peasement any
more. I welcome this Bill but I again say
that a Bill of this type should have been
"brought long ago instead of giving so
much chance to the anti-social traders to
hoard foodstuffs and make the life of the
common people so miserable.

I would like to point out that the
punishment of one month and Rs. 2,000
as fine will not mean much to these
traders. Personally I would have
welcomed this Amendment more if it had
provided a more severe punishment—at
least punishment for a year or Rs. 20,000
as fine which
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may mean something to them but one
month or Rs. 2000 means nothing to
them. It must be certainly admitted that
nothing can be done by mere legislation.
To implement the law, improvement
must be there in the mechanism of
administration. There should be a
complete overhaul of the mechanism of
administration to implement this Bill.

With these words I welcome this Bill
and I hope it will be implemented
properly to eradicate the miseries of the
common man.

SHRI T. CHENGALVAROYAN
(Madras): Sir, I should have  con-
tended myself with casting a vote in
support of this Bill but the  very
vehement speech of my hon. friend, Mr.
Vajpayee, rather  stirred me to my epths
to intervene in this debate in support of

this Bill. Mr. Vajpayee was pleased to
state certain factors that have to be
taken into  account while considering the

necessity and the timely necessity of this
Bill. Doubts were expressed, despair was
stated, danger was visualised when
this Bill is to be passed. One Member
was pleased to state that it would be the
blackest day of our Parliament tc have
passed" this Bill but may I, with your
leave, try to analyse  the six points of
opposition that Shri Vajpayee was
pleased to make? First he stated: 'Why
should there be a resort to an Ordinance
on the day  of November 5th?" There
was no particular charm and no particular
significance, much less a sinister signifi-
cance in the selection of the day of
November 5.  May I respectfully re-
mind that  Ordinances are  passed
under two set-ups—under a totalitarian
regime or under foreign bureaucracy. An
Ordinance is always passed as a measure

of antagonistic legislation but in a
democratic  set-up, with a free
Constitution—and  the  Constitution
recognises the promulgation of

Ordinances—such an Ordinance is an-

ticipatory legislation of  Pcrliament
This Ordinance, if I may say with
great respect, belongs to a  certain
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category of anticipatory legislation by
Parliament on the lines of the Ordinance.
The second point that was made out was;
'Why resort to this Ordinance and these
far-reaching measures of a very stringent
kind when we have the D.ILR. and the
Act? May 1 most respectfully remind
Members of that way of thinking that when
action was taken, sometimes very rarely
taken, under the provisions of the D.LR.
our indignation was the highest, that the
D.I.R. was not meant to cover and to deal with
such cases. With what face and ~ with ~ what
grace we can say: "Why not resort to the
D.ILR.?" The D.I.R. is meant for one and only
purpose—whether it affects the defence of

our country. May I alsosay in this
connection that there were one or two
cases where the highest courts of our
country have interpreted ¢ that they  should

not be invoked for dealing with certain
ordinary offences or  affairs. Therefore if
I can read the necessity of the resort to such
provisions in this Bill, it is by deference to
the decisions of certain High Courts that it
would be an abuse of power to resort to these
D.LR. provisions in meeting certain ordinary
cases however emergent and however urgent it
may be. There was the other point: "Why this
summary trial that is provided in this Act?'
One thing is certain. Summary trial as such,
if it is to be condemned, it has to be repealed
in the provisions of our Criminal Procedure
Code. Ifthere could be summary trials
for certain offences and if it could be
considered to be a civilised Criminal
jurisprudence to deal with such petty
offences by means of summary trials, I fail to
understand and much less appreciate the
argument that summary trials should not be
provided for in these cases. In very advanced
criminal jurisprudence, for two sets of cases
summary trials are provided—.for petty and
mean cases summary trials are  provided
and equally for very  grave anti-social
offences summary trials are provid-
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ed. Now the ordinary Criminal Procedure
Code deals with cases of a petty nature which
could be dealt with by summary trials, but the
time has come and I think the hour has also
struck when such offences relating to the food
of the society, when such offenjes relating to
the life of the people itself, such offences
have to be dealt with not with the luxury, not
with the leizure of tlie ordinary trials of our
courts, but in a summary fashion.

I therefore most respectfully command this
provision for summary trials so far as offences
relating to food are concerned. There is
another argument, Mr. Vice-Chairman, It is
said, if there is a summary trial why should
there not be a provision for an appeal? The
hon. Minister for Food has very clearly and
categorically explained it, and I do not think I
can add anything to that. He said that it is not
wholly a case of not providing for an appeal,
that there is provision foran appeal but' 'that
provision is limited, and it is limited when the
punishment is more than what is prescribed.
Therefore, Mr. Vice-Chairman, to say that
there is no appeal provided for at all is not a
proper reading of the Bill. But there is one
question, Mr. Vice-Chairman, which Mr.
Vajpayee was pleas-ed to put forward as an
argument. When an innocent man, a man who
should not have been dealt with under the
provisions of this Act, is brought to book, what
remedy is there? he asked. May I as a lawyer
tell him that there are ever so many remedies
provided under the law, for example article
226 of the Constitution? There are ever so
many writs that could run very high and quick
with regard to redress of such abuse of the
provisions of the Act. Therefore, Mr. Vice-
Chairman, to say that all the remedies now
open to the innocent man are taken away by
this provision of the Bill is rather too much in
my respectful submission.

There was another argument, Mr. Vice-
Chairman, that power is given in this case and
that power is likely
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to be abused. May I respectfully draw a
distinction that under this Act power is not
conferred on the executive, power is not at all
given to court? It is a question and a 2ase of
conferment of jurisdiction but not of power.
May I just in a ruinate, Mr. Vice-Chairman,
explain a \ery important legal difference
between conferment of power and conferment
of jurisdiction? In the case of conferment of
power there is always the, likelihood of an
excess or an R')U e or a misuse of that power.
But in the case of conferment of jurisdiction it
i'3 all a case of acting within the limits, within
the ambit of that jurisdiction. One point was
made that the executive may use this against
certain persons for political considerations.
For tliat, Mr. Vice-Chairman, I see a very
salutary provision in this Bill, in clause 2, and
there is this statement which is very signifi-
cant.

"If *the contravention of any order ' in
relation to such essential commodity should
be tried summarily, the Central Governrient
may, by notification in the Official Gazette,
specify such order to be a special order for
purposes of summary trial under this
section, and every such notification shall be
laid, as soon as may be after it is issued,
before both Houses of Parliament."

I see in this provision, Mr. Vice-Chairman, a
provision for parliamentary scrutiny and
control and correction. In other words, if there
is an abuse on the part of the Government in
reference to such notification, pa-liamentary
scrutiny and control is provided for in this
Bill, and I am sure, to those who are anxious
to protect the liberty of the citizen end equally
the welfare of the society and equally the
good conduct of the executive, I think this
provision will be more than sufficient and
considerably salutary.

One word, Mr. Vice-Chairman, and I have
done. There has been some
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criticism that this Bill provides for a certain
amount of retrospective effect or retro-activity
with reference to certain provisions, But may
I submit, Mr. Vice-Chairman, that what is
provided in clause 4 is not giving
retrospective effect to the Ordinanca but a
question of validation of acts and deeds and
things which have been done during and by
the terms of this Ordinance. It is far from say-
ing, Mr. Vice-Chairman, that thi; will be. a
retroactive measure. It is a validating
provision and is usual in all such eases. When
actions had been bona fide taken, when action
was taken in the interests of society and for
good Government, such action should not be
called into question subsequently as not being
taken under power. It is a well known
provision, to be found in all such modern
enactments, to include a validating clause,
and this validating clause merely states, very
innocently —if I may say so—

"Notwithstanding such repeal, anything
done, or any action taken under section
12A of the Essential Commodities Act,
1955, or section 8A of the Criminal Law
Amendment Act, 1952, a, inserted by the
said Ordinance, shall be deemed to have
been done or taken under those sections as
inserted by this Act."

Therefore, Mr. Vice-Chairman, all the doubts
that were raised, the despair that was
expressed and the dangers that were
visualised were, if I may say so, only in their
anxiety to see that such far-reaching measures
are not given greater scope and unnecessary
application. 'May I assure my hon. friend, Mr.
Vajpayee, that the tradition and the training
that we have had will certainly lend them-
selves to such a guarantee that if ever this Act
as amended is to be invoked, it will be
invoked against those persons to catch whom
the present arm of law is not sufficient? My
friend, Mr. Mariswamy, was rather in a light
vein when he said that after this Ordinance
came into force only three



3865 Essential Commodities [ RAJYA SABHA ]| Essential Commodities 3866

(Amendment) Ordinance, 1964 &

[Shri T. Chengalvaroyan.] persons were
booked. That itself show, how deterrent
this Ordinance has been. But for this
Ordinance, Mr. Vice-Chairman, three
hundred, even three thousand persons
would have gone on with their unsocial
activities, without any fear of punishment.
Therefore, Mr. Vice-Chairman, this
Ordinance was passed timely, and this Bill
has come very hourly so that, with the
sequence of this Bill, we hope and trust
that there will be no occasion to use this
Bill. May I take this opportunity and the
floor of this House to appeal to, all those
concerned not to give any occasion for
resorting to this Bill? This is the hope with
which I support this Bill most
wholeheartedly.
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"In the battlefield the brave is known

by his chivalry. But laced with the same

situation the coward only talks too high."
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ufsedz & @ awaw 71 oA 2,
fagre & a7r ®vd aar AT T4 77,
T qEHT ®7 # FFT ATAAT L ST W
qaamr fufqezai © mig a3
T A9 AT A ATAA AE | AR AT
grEAT 79 AT fAEr, v At
FIEFAL, UF THo Mo To W HITAT
2 &g fufaer #2727 2 2 amw
fem—agifs s AT a7 F@
A fFATE E AT A
Suri P. N. SAPRU: I rise on a point of
order. 1 think we should not discuss these
individual cases and we should not bring in
men who are not in the House to defend
themselves. It is a matter of vital importance
that hon. Members should refrain from

commenting Upon the conduct of persons
who are not before the House.

SHRI P. N. SAPRU: You have not given
At I wET 7 oAweal 2 0w

7z =AfFE F3 A7 2, AT 7Y AT
F fr aafems 21 aFar &1 #faw
5 T 1 i B G A 1 T
1 a1 v f=een ary zfeem R
g fvA #1412, g4 Arg sl
1 wAT 2, AT FHr fAw oAy g A
arEwtas avg 2 faer aEafas g
avETr F1 A & fAr, TAw oA
zazdf frara & for WA A9 S
# fan v gEwfaw gvw 21 FFAT 2
Faifs (59 A9 7 avwr #5199
FIAT T WOAT A9A TAHA F, IAT A7
A uF #2 F Aview AT qTAT T4
o7 39F APTRrTT w2 4 41 oA
I FT AEAT H GOAT FAT AHHAT
Z
your ruling, Sir.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): There is no point of order, Mr.
Sapru, I am afraid. You go on.
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FIE T 77 TEi A7 H Ao a1 Loufqma
AT A AT FATH 71, 39 390 H AATA A
T witaE (s 7w wfas a3
AT FATH F FIT AN ET T AT ATGE
AT ERIT A4 ZW H qATH A1 T AT
AT 1w aqvs a7 e faifsa odg-
sqaEqT Ho@rgrar 97 7 fagam g
TE WART qA EN AT 3 ANT IH
g A1 qA T 0, Fdr i @
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qfre & 7 @, snafaar =1 7
11 W7 AT TT T AR AIAT AT ET
B UICAT TR SN ST K AATAET
Far 2, A1 feqifsa oq sgasar 9
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71, TAH T AT F T4 FA &1 AT
a f1—afeg % IM &1 = AFA AT
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A1 & Arel A5F 29 fafza Fardt A6
T TEAT B, AT IARI ATZ A T BT
FT femar o 2 9 /ET AT area
2, 78 a3 3, Afew v aaw 3
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(Amendment) Ordinance, 1964 &
[7 w=waT]
#1 39 qrer fmrd g @, e
#fgh arewrey 9T &1 a1 A FHT
&1 F, A1 FF A FH WL AFT WLA AT
THSET AT AR ATAAT, AfFeT AT qrT
AT TEAT 2. A7 B @A & fod fare

Shri AKBAR ALI KHAN: We have

brought the Food Corporation Bill. That
is one way.

off wer Stee ;A f w7 wE
fr wo %1 77 @1 grm fr few g
o W qg T § W T e

=T Z4AT EWI | WYURT IS A g
GMGIPND—RS—1101 RS—154-65— 550.

(Amendmeai) Bill, 1964

FAAT [T | FHAT AT wTT F oA
A1 @14 HAl WZ139 F 98 A1 ¢ [%
e wiaen & o 3 o " I &
X AWET F1 A §7 qAFq § AW TN
AT 1 IATH FT H6Fd F, T7q9)
§ THIC & HeATWI, g0 wH7¢ F fagmi
1T ufaaat & $9 787 g9 arar & )
AT |

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA); The House  stands
adjourned till 11.00 A.M. tomorrow.

The House then adjourned at
one minute past five of the
clock till eleven of the clock on
Wednesday, the 18th December.
1964.



